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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

In Execution Application No. 09 of 2021

In Original Application No. 78 of 2021

Ramesh Malik & Anr.
v Applicant
Versus
Union of India & Ors.
....... Respondents
Status Report by way of affidavit of Sh. Sameer Pal Srow, IAS (Retd.),
Chairman, State Environment Impact Assessment Authority, Haryana in

compliance of order dated 06.01.2022 passed by this Hon'ble Tribunal.

1. That deponent is fully conversant with all the facts of the case and duly

authorized to file action taken report by way of affidavit.

2. That State of Haryana through State Environment Impact Assessment
Authority is committed to provide clean and healthy environment to people,
animals, flora and fauna by regulating the various project and activities in
State of Haryana in respect to impact over environment. To achieve the
objectives of Article 48A of the Constitution of India and in exercise of power
conferred under sub-rule (3) of rule 5 of the Environment (Protection) Rules,

1986 State Environment Impact Assessment Authority (SEIAA) was
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constituted under Rule 3 of Environment Impact Assessment Notification

dated 14.09.2006.

3. That Hon’ble NGT while hearing the afore-stated case vide its order dated

25.03.2021 was pleased to issue the following directions: -

1. Grievance in this application is against extension of Environment Clearance (EC)
granted by State Environment Impact Assessment Authority (SEIAA), Haryana on
05.01.2021 in favour of M/s. Amarnath Aggarwal Investments (P) Limited, under
entry 8 (b) of EIA Notification, 2006 for the construction project. It is stated that
SEIAA is not competent for grant of such EC as there are 2 sanctuaries namely Bir
Shikargah Wildlife Sanctuary and Khol-Hai-Raitan Wildlife Sanctuary at a distance
of 3.90 km and 1.6 km, as mentioned in the letter dated 04.11.2009, by the Divisional
Forest Officer, Morni, Pinjore. The earlier EC expired on 24.03.2017. Fresh EC has
been granted subject to clearance under the Wildlife (Protection) Act, 1972. The
project proponent applied for EC on 03.11.2020 which was forwarded to SEAC which
accepted the same on 05.11.2020. On that basis, SEIAA granted 2 EC on 05.01.2021.
DG, Town and Country Planning given approval for the projects, as revised building

plans.

2. In view of the above averments, it will be appropriate that the matter is examined

by a joint Committee of the SEIAA, Haryana and the Chief Wildlife Warden,

Haryana within one month and such further action may be taken as may be found

necessary, following due process of law.

The Application is disposed of.”
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3. That in compliance of directions passed by Hon’ble Tribunal, Principal
Chief Conservator of Forest & Chief Wildlife Warden, Haryana, vide letter
dated 09.04.2021, nominated Sh. M.L Rajvanshi, IFS, Chief Conservator of
Forest (Wildlife) and Sh. Shyam Sunder, Deputy Chief Wildlife Warden.
Accordingly, vide order dated 26.04.2021, Shri Raj Kumar Sapra was

nominated on behalf of SEIAA.

4.  That in the meanwhile, Execution Application No. 09 of 2021 was filed
before Hon’ble NGT alleging that order of this Tribunal dated 25.03.2021 has
not been complied with. That upon hearing of the Execution Application No.
09 of 2021; Hon'ble Tribunal vide its order dated 15.06.2021 was pleased to

pass the following directions:-

2. According to the applicant, the joint committee has failed to look into the matter

and take any action.

3.Though none appears for the applicant, we consider it appropriate to require the
SEIAA, Haryana & the Chief Wildlife Warden, Haryana to file a status report in the
matter by e-mail before the next date at judicial-ngt@gov.in preferably in the form of

searchable PDE/OCR Support PDF and not in the form of Image PDF.............. "

5. That in-house comments from the Chief Conservator of Forest (Wildlife)
were received vide letter dated 16.06.2021. Further, Joint Committee
constituted in compliance of directions of NGT submitted its inspection
report vide letter dated 15.09.2021.However, upon considering the above two

reports, undersigned failed to arrive at any definite conclusion due to
1’

inconsistency between the two reports. Henceforth, the Hon'ble NGTCWE{S

{ S / «s.-‘s-
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requested vide affidavit dated 24.11.2021 to grant time for re-constitution of

fresh sub-committee and to furnish report after enquiry.

6. That Hon’ble NGT, while considering the affidavit dated 24.11.2021, was

pleased to make the following directions vide order dated 06.01.2022:

8. From the above, it is clear that the project is prima facie within 10 km
from the wildlife sanctuaries in question and grant of EC by SEIAA,
Haryana is prima facie illegal.

9. Accordingly, we direct issuance of notice to the project proponent,
M/s. Amarnath Aggarwal Investments (P) Limited, which may be
served by the applicant with a copy of the paper book and an affidavit
of service filed within one week. SEIAA, Haryana may file further
affidavit in 4 response to the above observations and also file a copy
of the relevant Notification of ESZ and other documents.

List for further consideration on 08.04.2022.”

7. That keeping in view of the spirit of the orders dated 25.03.2021 and
06.01.2022 of the Hon’ble NGT, Show-cause Notice, dated 18.01.2022, was
issued to the project proponent to explain “Why EC dated 25.03.2010 &
subsequent extension dated 05.01.2021 granted to the project proponent in the
present case should not be withdrawn?”

8.  That in response to the notice, firstly, time was sought by the project
proponent to represent his case. Meanwhile, a committee was also

constituted, vide order dated 20.01.2022, consisting of the following for

carrying out a site inspection report of the project.

1. Shri Vinay Gautam, Joint Director (Tech), SEIAA

2. Shri Satinder Pal Banger, SEE, HSPCB

3. Shri Virender Singh Punia, Regional Officer, HSPCB, Panchkula
4. Shri Sudhir Mohan, AEE, RO, HSPCB

5. Shri Bhupinder Raghav, DFO Morni.
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9.  That the sub-committee, vide its report vide letter dated 10.03.2022,

observed the following violations:

Part-A: Specific Conditions

Sr. No.

Conditions

Compliance

viti

Ambient noise levels shall confirm
to the residential and commercial
standards both during day and
night. Incremental pollution loads
on the ambient air and noise quality
should be closely monitored during
phase.  Adequate
measures should be taken to reduce
ambient air pollution and noise
level during construction phase, so
as to confirm to the stipulated
residential standards.

construction

Not complied with.

Tests reports are not submitted by
the Project Proponent.

xviii

The proponent  will
construct rain water harvesting pits
@ 1 pit per acre for recharging the
ground water within the project

premises.

project

Not complied with.

Rainwater harvesting pits as per
drawings approved by HUDA are
provided.

They are also cleaned regularly; as
informed by the project proponent.

Only 7 RWH provided in place of
9 RWH.

| Operational Phase

6.

Ambient noise level should be
controlled to ensure that it does
not exceed the prescribed
standards both within and at
the boundary of the proposed
Township project.

Not complied.

Not submitted noise monitoring report.

The project proponent shall
setup rain water harvesting
pits @ 1 pit/area having 400
mm bore and 200 mm slotted
pipe as proposed for roof run-

Not complied with.

Out of total 9 RWH pits, 07 Rmr}(wﬂer “g ,
harvesting pits have been provided. | \

. P A
i . + ,f.
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off and surface run-off, as per
plan  submitted should be
implemented. Before recharging
the surface run off, pre-
treatment must be done to
remove suspended matter, oil
and grease. The bore well for
rainwater recharging should be
kept at least 5 mts, above the
highest ground water table.

These are regularly cleaned as desired
as stated by PP.

Part-B: General Conditions

Sr. No. Conditions Compliance

2. Six monthly compliance Not complied with.
reports should be submitted
to the HSPCB and Regional
Office, MOEF, GOI, Northern | Not ~ submitted six  monthly
Region, Chandigarh and a compliance reports to SEIAA
copy to the SEIAA Haryana. | regularly.

4. All other statutory Not complied with.

clearances such as the
approvals for storage of diesel
from chief Controller of
Explosives, Fire Department,
Civil Aviation Department,
Forest Conservation Act, 1980
and Wildlife (Protection) Act,
1972, Forest Act, 1927, PLPA
1900, etc. shall be obtained, as
applicable by project
proponents from the respective
authorities prior to
construction of the project.

PP has not submitted NOC from
NWLB for ESZ for Sukhna Lake.

Copy of report dated 10.03.2022 is annexed hereby as Annexure R/2.

10.

time to present his case. Project proponent was afforded another OPPO;“tﬁIuty
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That meanwhile, the project proponent pleaded for granting some more
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for presenting his case vide office order no. SEIAA/HR/2022/217-221 to
appear on 24.03.2022.The matter was heard on 24.03.2022 & 31.03.2022,
written submissions were taken on the record.

11. That, after careful consideration of report submitted by committee and
the submissions made by the Project Proponent in the present case, order for
withdrawal of Environmental Clearance and subsequent extension thereon
was issued by State Environment Impact Assessment Authority, vide order
dated 01.04.2022. Relevant portion of order is reproduced here for kind
perusal of the Honble Tribunal:-

“In view of the discussion made above, before embarking upon the details
findings, it is appropriate to mention summary of the conclusion in the

tabular form:

Sr. Issues Findings
No.

1. | Grant of EC to M/s Amar Nath | SEIAA acted well within its
Aggarwal Investments Put. | jurisdiction to entertain the issue
Ltd. dated 25.03.2010. of grant of Environment Clearance

in this case.

No irregularity observed.

2. | Whether project falls within 10 | Yes, |

' Wildli
km distance from Wildlife Project falls within 10 km from

Wildlife Sanctuary, Sukhna (as
per the report dated 10.03.2022) |

Sanctuary Sukhna

Annexure-A. Activities wz’thout|
permission/clearance amounts to |

clear cut violation.

3. | Whether Project Proponentis | Yes,

liable for actions on account of

Project Proponent is Iiuble/jgj?_ﬁg jl_‘__;x.\
i "f = T
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violations

action for the violations i.e.

Penalty

e Environmental Damage
Assessment

e Compensation (as per SoPs

dated 07.07.2021 issued by

MOEF & CC, GOI)

Whether prosecution action is

due to be initiated

| Yes,

' As project remained without EC

for almost 3 wyears i.e. from
24.03.2017 upon expiry of the EC
to 05.01.2021 and further failing to
comply  with  the  general
conditions as stipulated in the

original EC dated 25.03.2010.

Construction made without
valid clearance and permission
by the PP after the expiry of
EC on 24.03.2017.

In this regard, Project Proponent
has not given clear position except
“that the township in question is
sector -2 is Pinjore, Kalka Urban
Complex and is approved as per
Master Plan by Haryana Shahri
Vikas Pradhikaran and denied

any violation thereof”.

Regarding construction carried
out during the period of absence of
EC i.e. 24.03.2017 to 05.01.2021, PP
has failed to explain and produce

any cogent evidence.

Rather PP seems to have opted to

remain silent about the

construction of EWS Flats ;md .
V57




Booth opposite to cosmos and
two wings of cineraria block on
the green belt and revised building
plan dated 30.01.2018. This act of
the PP needs to be equated, as
construction carried out without
clearance i.e. EC in terms of EIA

Notification.

Hence, this act amounts to clear
cut wviolations under the EIA

Notification dated 14.09.2006.

From the above, it is clear that the project has been built/constructed
under violations of the conditions as stipulated in the EC dated 25.03.2010
duly granted in terms of the EIA Notification dated 14.09.2006 and other
instructions issued from MOEF & CC, GOI from time to time.

Therefore, in view of the wviolations committed by the project
proponent as observed in the preceding Paras’ and powers delegated
specifically by MoEF& CC vide Notification No S.O. 637 (E) dated 28.02.2014
to the SEIAA for keeping environment Clearance in abeyance for violation of
the EC conditions or withdrawing the respective EC, Authority hereby
consider that the present case is fit to withdraw the Environmental
Clearance issued vide letter dated 25.03.2010 and subsequent, Extension
granted thereto vide letter dated 05.01.2021 issued to the M/s Amarnath
Aggarwal Investment P Ltd for conmstruction project namely Amravati
Enclave-NH-22, shopping mall + 1080 flats + plots at Village Bhagwanpur,

Islamnagar Chandimandir- Kalka National Highway near Panchkula.

Accordingly, EC dated 25.03.2010 granted and subsequent extension
dated 05.01.2021 hereby stands withdrawn with immediate effect. Henceforth,
PP shall not carry out any new activity/construction/expansion relating to

the project. /S




As project proponent has rendered himself liable for action for the
violations within the scope of SoPs, issued vide F.No. 22-21/2020-IA.11I dated
07.07.2021 by MoEF& CC, Gol under EIA Notification dated 14.09.2006 and
Environment (Protection) Act, 1986 for penalty and Environment Damage
Assessment by the Experts, a Sub-Committee is hereby constituted with the
directions to submit its report within 60 days by taking into account all

aspects relating to violations under EIA Notification dated 14.09.2006.

The Sub-Committee shall comprise of the followings:
1. Chairman, State Expert Appraisal Committee, Haryana
Dr. Rajbir Singh Bondwal, IFS, Member SEAC
Regional Officer, HSPCB, Panchkula
Regional Officer, HSPCB, Ambala
M/s Perfact Enviro Solutions Pvt. Ltd (Environmental Consultant)

ST NI

The cost to prepare Environment Damage Assessment Report shall be

borne by the Project Proponent.

Legal action as per the provision of Environment (Protection) Act, 1986

as may be due for the violations noted above shall be taken accordingly.”
Copy of order dated 01.04.2022 is annexed hereby as Annexure R/3.

12.  That keeping in view the act of passing the order dated 01.04.2022
(Annexure R-3), it is apparently clear that SEIAA has acted in compliance of
directions of the Hon’ble NGT and now submitting all the facts through this
report with the submission that this Hon'ble Tribunal may please take into
record the present status report alongwith annexures. In addition to this,
keeping in view of the directions of the Hon’ble NGT dated 06.01.2022,
notifications dated 23.11.2016 & 24.10.2016, for declaration of Eco Sensitive
Zone for Bir Sikargarh Wildlife Sanctuary and Khol Hai Raitan, Wildlife
Sanctuary respectively are annexed hereby as Annexure R/4 & E[ _Q _‘,__mfor

kind perusal of the Hon'ble Tribunal. (5(s
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In the light of the submissions made above, the Hon'ble NGT is

requested to kindly take the present report on record in the interest of justice.

. AW
Place: Panchkula gxééﬂ’?ﬂﬁow, IAS (Retd.)

Dated: Chairman,
State Environment Impact
Assessment Authority, Haryana

Verification:

Verified that the contents of Para No. 1 to 12 of the Status Report
by way of affidavit are true and correct to my knowledge as per information
derived from the official records. No part of it is false and nothing material
has been concealed therein.

Place: Panchkula
Dated:

State Environment Impact
Assessment Authority, Haryana
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_ State Environment Impact Assessment o s,

Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Telephone No. 0172-2565232

ORDER

Consequent upon the orders dated 06.01.2022 passed by Hon’ble National Green
Tribunal in Original Execution No. 09 of 2021; a committee is hereby constituted
comprising of the following members to conduct site inspection of the project for
Expansion of Amravati Enclave NH-22, Shopping Mall + 1080 No. of Flats +Plots
at Village Bhagwanpur, Islampur and Chandimandir, Ambala- Kalka National
Highway near Panchkula dcveioped by M/s Amarnath Aggarwal Investment (P) Ltd.

1. DCWLW/DWLO having jurisdiction over the concerned area. |

2. Joint Director (Tech.), SEIAA.

3. Shri S.P. Bangar, SEE, HSPCB.

4, E?:egional Officer, HSPCB, Panchkula.

The committee is instructed/directed to submit its report within 07 days

] positively.

ST

Place : Panchkula

Dated: 19.01.2022 Sameer Pal Srow, IAS (Retd.)
Chairman, SEIAA, Haryana

ey

Endst No. SEIAA/HR/2022/2 j3-22] Dated: 2 ° I °f} Lo2Z

A copy of above is forwarded to following for information and further
necessary action, please:

' yﬁﬁcipal Chief Conservator of Forests, C-18, Sector-6, Panchkula with a
request to depute DCWLW/DWLO having jurisdiction over the
concerned area. '

‘}Member Secretary, HSPCB, C-11, Sector-6, Panchkula with a request to
consider nomination of Sh. S P Bangar, SEE, HSPCB, HQ and concerned
}}e gional Officer, HSPCB, Panchkula.
~Joint Director (Tech.), SEIAA.
(9, PS to Chairman, SEIAA
/PA to DG, Environment & Climate Change department, Haryana-cum-
MS, SEIAA.

B ce lbaps. 57
: o
Joint Director (Tech.) ¢

for Chairman,
SEIAA, Haryana&
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State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Telephone No. 0172-2565232
E-mail ID: seiaa-21.env(@hry.gov.in

Memo No: SEIAA/HR/2022/ 4L /‘)){ Dated: fofo3 2022

To

Chairman,
State Environment Impact Ass%me xtithority,

Haryana. O\N\'\ L ;& i
Subject: Order ‘reg:l‘;fi\imnspection of-the [\i{j;}tﬁ%r Expansion of Amravati

Enclave NH-22, Shopping Mall + 1080 no. of flats + Plots at Village

Bhagwanpur, Islampur handimandir, Ambala-Kalka National
Highway near Panchkula. '

,.—4’.‘.’-‘.
Reference: Order endst. No. SEIAA/HR/2022/217-221 dated 20.01.2022.
\j‘cé ) e i
Please find enclosed herewith inspection report in original alongwith

Annexures carried out by a committee constituted vide order reference of above said

project for kind perusal and consideration please. @
D/A as above ' M"@“‘ ez .
; Joint Director (Tech) 202’7'

SEIAA, Haryana

A C’ﬂlﬂ T CJﬂ@"M

Ziw LW,L.& "
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Page 1 0f 10
I. DATA SHEET for EC Granted
L Project Type: Construction Project
2 Name of the Project: Amravati Enclave- NH-22, Shopping Mall+1080 Flats+Plots
at village Bhagwanpur, Islamnagar and Chandimandir- Kalka
National Highway Near Panchkula
3 Clearance letter (s)/O.M. No. | Environmental Clearance for Expansion granted vide No.
& dates: SEIAA/HR/10/53 dated 25.3.10.
Extension for Environment Clearance granted by Memo No.
SEIAA/HR/2021/31 dated 5.1.2021,
4. Location: Village- Bhagwanpur, Islamnagar and Chandimandir- NH-
a) District (s) 72 District Panchkula Haryana
b) State (s)
¢) Latitudes / Longitudes
5. Address for correspondence: | Sh. Hargobind Aggarwal Director
a) Address of Concerned Project | M: 098140-15297
(with Pin Code/ Tel No. / Telex | M/s Amarnath Aggarwal Investments Pvt. Limited
/ Fax no./ E. Mail address) SCO-10/11, Sector-2
Panchkula, Haryana
Email: amarenclave@gmail.com
0172-2560797
b) Address of Executive Project | Sh. Ashok Arora
Engineer / Manager (with Pin | 09646015297
Code/ Tel No. / Telex / Fax no./ | Plot No. 4
E. Mail address) Amravati Enclave
NH-72, Amravati Enclave, Panchkula
Haryana
6. Salient Features: Amravati Enclave by Amarnath Aggarwal Investment Private
a) of the project Limited at land falling in revenue estate in village
Bhagwanpur, Islam Nagar & Chandi mandir of District
Panchkula is a residential plotted colony approved by
Director, Town and Country Planning, Govt. of Haryana over
102.18 acres. The project was approved vide license no.33 of
1996 dated 15.3.1996 (Annexure-1).
: The project was partially completed as per guidelines of the
license and completion certificate to project was given by
Town and Country Department vide Memo No. 5SDP-ii-
2001/16177 dated 26.12.2001 (Annexure-2).
The EIA notification was not applicable to said project at that
time.
The project had proposed for expansion for which the license
had been obtained from the Director Town and Country
Planning vide Memo No. LC-1302-JD(B) 2008/8314 dated
X 24.9.2008. (Annexure-3)
As on date out of 16.5 Acres, majority of the work was
completed in 2015 and construction of over 2.6 Acres only
is left. The pending 2.6 Acres involve construction of 9
Storey (33.8m) Bl(new), B2 and service Apartments (216
Flats) and 4 Storey EWS block (64 Flats) with an area of
24378 m’ for which EC is required.
Table-1 .
Area Details Old Expansion Total after expansion
Total Scheme Area 102.18 acres 16.15 acres 118.33 acres
Net Planned Area 93.18 acres 11.56 acres 104.74 acres
Area under  Group | 9 acres 4.59 acres l 13.59 acres
Housing in the total 5
planned area ;

0

v
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Salient Features: |
I. Provision of a STP -EMP includes a Sewszg. |
b) of the environmental management plans Treatment Plant - STP of 1250 KLD is
already running as per existing sewage
generation. The treated sewage is recycled
for irrigation and in flats for which pipeline,
treated water storage tanks are provided.
Tractor trolley is also used for sprinkling of
treated sewage. Sewage is used for irrigation
over 10 acres in Parks, 27 acres other open
area and 21 acres of green area in plotted
scheme.

In addition as asked by MoEF — UV disinfection
system is also provided.

2. Provision of Green Belt and landscaping Plan

As on date @ 5000 trees are planted. Landscaped
areas as per approved plan have been developed.

3. Provision of Diesel Gen-sets for standby use
only with in-built acoustic enclosures in
compliance MoEF notification GSR 371 (E)
and emission levels as per GSR G.S.R. 520
(E), Environment (Protection) Amendment
Rules 2003

4, Provision of Rain Water Harvesting
Structures as given in EMP for recharging of
ground water using Roof Top Rainwater. 7
pits out of 9 are provided as on date

5. Provision of Fire-fighting Measures and an
Earthquake resistant structure as laid down in |

National Building Code |

. 6. Provision of adequate parking cars/two
wheelers for each GH and commercial areas
as per the requirements of Town and
Planning Department.

7. Environmental Monitoring during the
Construction and Operational Phase as per
terms and Conditions imposed by Haryana
State Pollution Control Board.

8. A solid waste composter for handling organic
waste has been provided.

9. An Old age Home, bus shelters and a
dispensary has been already provided. Solar
Water Heating systems are provided on roof
tops in flats.

10. All measures as use of construction waste in
foundations, flooring; water sprinkling
during construction, first aid measures are
available; use of PPC cement, use of LED,
Individual parking space etc. are taken care
of,

B b Ao

P
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Page 3 of 10
Table-2 Cost of Environment Measures
S. No Title Capital Cost Recurring Cost
Rs. Lacs Rs. Lacs/ Annum
1 Air Pollution Control 20 1
Water Pollution Control- STP 50 5
Noise Pollution Control 1
(Including cost of Landscaping and Green Belt)
Solid Waste Management 10 5
5. Environment Monitoring and Management 4 1
6. Rain Water Harvesting 20 0.5
T Miscellaneous (Appointment of Consultants, | 3 1.5
Management of Environment Cell, Consent
Fees)
Total Rs. Lacs 112 14

Capital expenditure is already done. No construction is going on since 2017. As a routine @ Rs.50000/-
annum are spent of running STP, maintaining green belt and, environmental monitoring and other minor
activities

7. Break up of the project area:
a) Submergence area: Forest & Non forest NA-
b) Others
NA
8. Break up of project affected population with | None-

enumeration of those losing houses/dwelling
units only, agricultural land only both
dwelling units and agricultural land and
landless labourers/ artisans.

a) SC/ ST/ Adivasis

b) Others

(Please indicate whether these figures are
based on any scientific and systematic survey
carried out or only provisional figures. If a
survey has been carried out, give details and
year of survey )

9. Financial details;

a) Project cost as originally planned and | The total cost of the old development project was

subsequent revised estimates and the year of | Rs.1651 lac. The total development cost of the

price reference. expansion shall be 2500 lac.

The cost of Mall is 33 crores. The cost of GH

Flats 1080 No. is 70 crore.

b) Allocations made for environmental
management plans with item wise and year | See Table-2

| wise breakup.

¢) Benefit cost ratio/ Internal Rate of return
and the year of assessment.

d) Whether (c) includes the cost of | ---
environmental management as shown in b)
above.

e) Actual expenditure incurred on the project | Yes
so far.

O / .
P B N SR
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Capital expenditure is already done. N- !
construction is going on since 2017. As a routii..
@ Rs.50000/- annum are spent of running STP,
maintaining green belt and, enyironmental
monitoring and other minor activities

Not Applicable no Forest land is required

Not Applicable

The plots are to be build by individual owners.
The roads and other utilities are already in place,
being expansion only.

The work on Flats had started from Ist July,
2010.

As on date out of 16.5 Acres, majority of the
work is completed in 2015 and construction of
over 2.6 Acres only is left. The pending 2.6
Acres involve construction of 9 Storey (33.8m)
Bl(new), B2 and service Apartments (216 Flats)
and 4 Storey EWS block (64 Flats) with an area
of 24378 m’ for which Extension for
Environment Clearance granted by Memo No.
SEIAA/HR/2021/31 dated 5.1.2021

No construction is however going on since
2017.

Due to change in market conditions, Corona
pandemic.

f) Actual expenditure incurred on the
environmental management plans so far:

10. Forest land requirement:

a) the status of approval for diversion of forest
land for non forestry use.
b) the status of clear felling.

i c) the status of compensatory afforestation, if
any.
d) Comments on the viability & sustainability
of compensatory afforestation programme in
the light of actual field experience so far.

11. The status of clear felling in non forest areas
(such as submergence area of reservoir,
approach road) if any, with quantitative
information.

12. Status of construction:

a) Date of commencement
(actual and / or planned)
|
b) Date of completion ( actual
and / or planned)
f

13. Reasons for the delay if the project is yet to
start.

PART - II & III

DESCRIPTIVE REPORT ON STATUS OF COMPLIANCE TO CONDITIONS OF
ENVIRONMENTAL CLEARANCE AND ENVIRONMENTAL MANAGEMENT
EC No. SEIAA-----

S.No.

| CONDITIONS

| COMPLIANCE

Present status:

A-Specific conditions:

project.

A first aid room as proposed in the project | Being complied with.
report shall be provided both during
construction and operational phase of the | First aid at site is made available. A poly

clinic is running in existing Amravati enclave
as the project is expansion only.

At present, however no construction is going
o1.

Adequate drinking water and sanitary | Being complied with.
facilities shall be provided for construction | Yes, bathroom and toilets are made available
workers at the site. Prdvisign should be made | in the existing colony, which are attached to

W
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for mobile toilets. Open defecation by the
laboures is strictly prohibited. The safe
disposal of waste water and solid wastes
generated during the construction phase
should be ensured.

STP, Drinking water is also made available;
as informed by the Project Proponent.

iii.

All the topsoil excavated during construction
activities shall be stored for use in
horticulture/landscape development within
the project site.

Being complied with,
Excavation is done only for foundations as no
basement is involved. The excavated soil is
used in cut and fills purpose; as informed by
the Project Proponent.

Disposal of muck during construction phase
shall not create any adverse effect on the
neighboring communities and be disposed
taking the necessary precautions for general
safety and health aspects of people, only in
approved sites with the approval of
competent authority.

Being complied with.

No musk is generated. The project does not
have basement or any other deep excavation.
Normal excavation for foundation done and
material us used for cut and fill purpose; as
informed by the Project Proponent.

V. Construction spoils, including bituminous | Being complied with.
material and other hazardous material, must
not be allowed to contaminate watercourses | Agreed, this is a residential project and does
and the dump sited for such material must be | not involve use of any specific hazardous
secured so that they should not leach into the | material; the various construction materials
ground water and any hazardous waste | are stored in properly earmarked place, so as
generated during construction phase, should | to prevent any pollution.
be disposed off as per applicable rules and
norms with necessary approval of the
Haryana State Pollution Control Board.

vi. The diesel generator sets to be used during | Being complied with.
construction phase shall be of ultra low
sulphur diesel type and should confirm to | Yes, No, DG set is used for construction as
Environment Protection Rules prescribed for | being as expansion project electrical supply is
air and noise emission available; as informed by the Project
standards. Proponent.

vii. The “diesel required for operating DG sets | Not applicable
shall be stored in underground tanks and if
required, clearance from Chief Controller of
Explosives shall be taken

viii. Ambient noise levels shall confirm to the | Not complied with.

residential and commercial standards both
during day and night. Incremental pollution | Test reports are not submitted by the Project
loads on the ambient air and noise quality | Proponent.
should be closely monitored during
construction phase. Adequate measures
should be taken to reduce ambient air
pollution and noise level during construction
phase, so as to confirm to the stipulated
residential standards.

ix. Fly ash shall be used as building material in | Being complied with.
the construction as per the provisions of Fly
Ash Notification of September 1999 and as | Presently no construction activity found at site
amended on 27" August, 2003. of 2.6 acre.

K Ready mixed concrete must be used in | Being complied with.
building construction.

Presently no construction activity found at site
of 2.6 acre.
Xl Storm water control and its re-use as per | Being complied with.

for various

CGWB and Bls standards
applications should be ensurgd.

. ~ o7~

Storm water in place as per drawing approved
by Town and Country Planning Department.

vt
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Xil. Water demand during construction shall be | Being complied with.
reduced by use of pre-mixed concrete, curing
agents and other best practices as referred. Presently no construction activity found at site
of 2.6 acre.
Xlii, Permission from Competent Authority for | Assured to comply.
supply of water shall be obtained prior to
operation of the project. PP had applied to CGWA for the same but not
obtained the permission.
Xiv. Roof must meet prescriptive requirement as | The buildings are not air conditioned; normal
per Energy Conservative Building Code by | insulation is provided.
using appropriate thermal insulation material
to fulfill requirement.
XV. Opaque wall must meet prescriptive | Being complied with.
requirement as per Energy Conservative | Presently no construction activity found at site
Building Code which is proposed to be | of 2.6 acre.
mandatory for all air conditioned spaces
while it is desirable for non-air-conditioned
spaces by use of appropriate thermal
insulation material to fulfill requirement.
XVi. The approval of the competent authority | Being complied with. ]
shall be obtained for structural safety of the
building on account of earthquake, adequacy | Yes, the drawing are duly approved by Town
of fire fighting equipments, etc. as per | & Country planning, Govt. of Haryana.
National Building Code including protection
measures from lightening etc. If any forest
land is involved in the proposed site,
clearance under Forest Conservation Act
shall be obtained from the Competent
Authority.
XVil. The project proponent will use the water for | Assured to comply.
construction  phase  through tankers.
However, prior permission from CGWA will | Water is used from existing borewell only.
be taken before using the bore well water for | Permission from CGWA not obtained. '
construction purpose.
Xviii. The. project proponent will construct rain | Not complied with.
water harvesting pits @ | pit per acre for
recharging the ground water within the | Rainwater harvesting pits as per drawings
project premises. approved by HUDA are provided.
They are also cleaned regularly; as informed
by the project proponent.
Only 7 RWH provided in place of 9 RWH.
XIX. The PP will obtain and submit permission of | Being complied with.

the airport authority about the height of the
building to SEIAA before starting
construction process of their project. If
required.

Already submitted; as informed by the project
proponent.

Operational Phase:

L.

The Sewage Treatment Plant (STP) shall be
installed for the treatment of the sewage to the
prescribed standards including odour and treated
effluent will be recycled to achieve zero exit
discharge. The STP should be installed at the
farthest place in the project area.

Being complied with.

The unit has a STP which is expanded to take
care of additional load, details of which were
already submitted. A STP of 1250KLD is now
operating. A total STP of 2150 KLD is
proposed and a holding tank of 2 Lac litre is
also provided. The construction on second
part of STP is also being initiated.

It shall be completed prior to completion of
project.

L e
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Following improvement in existing STP are
also completed.
Installation of UV Disinfection System.

Separation of the grey and black water should be
done by the use of dual plumbing line.
Treatment of 100% grey water by decentralized
treatment should be done ensuring that the re-
circulated water should have BOD level less that
Smg/liter and the recycled water will be used for
flushing, gardening and DG set cooling etc.

Being complied with.

As per the drawings approved by Town and
couniry planning, the entire wastewater goes
to STP and treated as per norms given by
pollution board and further polished through
filters and recycled for irrigation in parks.

Dual plumbing has been done.

For disinfection of the treated waste water ultra-
violet radiation or oronization process should be
used.

Being complied with.

The UV system has been installed.

The solid waste generated should be properly
collected and segregated. The bio-degradable
waste should be treated by appropriate
technology at the site ear-marked within the
project area and dry/inert solid waste should be
disposed off to the approved sited for land
filling after recovering recyclable material.

Being complied with,

The solid waste is collected from house to
house, segregated and taken to ear marked
site.

A composter has been installed.

Diesel power generating sets proposed as source
of back-up for lifts, common area illumination
and for domestic use should be of enclosed type
and confirm to rules made under the
Environment (Protection) Act, 1986, The
location of the DG sets shall be in the basement
as promised by the project proponent with
appropriate stack height above the highest roof
level of the project as per the CPCB norms. The
diesel used for DG sets shall be ultra low
sulphur contents (maximum 0.25%).

Being complied with.

DG Sets as per CPCB norms are provided.
The diesel as available in local market is used.

Ambient noise level should be controlled to
ensure that it does not exceed the prescribed
standards both within and at the boundary of the
proposed Township project.

Not Complied.

Not submitted noise monitoring report.

a) The project proponent should consult a
good landscaping consultant and
prepare a detailed plantation pattern for
the entire township.

b) The project proponent as stated in the
proposal shall maintain at least 20 % as
green cover area for tree plantation. The
project proponent shall grow suitable
trees in open spaces and along the roads
in the project area as well as in the
existing are preferably with :local
species so as to provide protection
against particulates and noise. The open
spaces inside the plot should be
preferably landscaped and covered with
vegetation/grass.

Details Not provided by the Project
Proponent.

Weep holes in the compound front walls shall be
provided to ensure natural drainage of rain water
in the catchments area during the monsoon
period.

Being complied with.




Page ¥ of 1U -—2] —

The project proponent shall setup rain water | Not complied with.
harvesting pits @ 1 pit/area having 400 mm
bore and 200 mm slotted pipe as proposed for | Out of total 09 RWH pits, 07 Rainwater
roof run-off and surface run-off, as per plan | harvesting pits have been provided. These are
submitted should be implemented. Before | regularly cleaned as desired as stated by PP.
recharging the surface run off, pre-treatment
must be done to remove suspended matter, oil
and grease. The bore well for rainwater
recharging should be kept at least 5 mts, above
the highest ground water table.

The ground water level land its quality should | Being complied with.
be monitored regularly in consultation with
Central Ground Water Authority. The ground water quality is monitored every
six months as stated by PP but not submitted
any report.

There should be no traffic congestion near the | Being complied with.
entry and exit points from the roads adjoining
the proposed project site parking should be fully | No traffic congestion is there. Parking places
internalized and no public space should be | as per approved drawings are provided,
utilized. Photographs enclosed. -

A report on the energy conservation measures | Being complied with.
conforming to energy conservation norms
finalized by Bureau of Energy Efficiency should | The blocks constructed are non air conditioned
be prepared incorporating details about building | and constructed as per approved drawings.
materials & technology, R & U Factors etc and
submitted to the SEIAA, Haryana in three
months time.

Energy conservation measures like installation | Being complied with.
of CFLs/TFLs for lighting the areas outside the '
building should be integral part of the project | CFLs / TFLs are used in common are and
design and should be in place before project | collected and disposed off properly.
commissioning. Use CFLs and TFLs should be
properly guidelines/rules of the regulatory
authority to avoid mercury contamination. Use
of solar panels may be done to the maximum
extent possible.

The solid waste generated should be properly | Being complied with.
collected and segregated as per the requirement
of the. MSW rules, 2000 and as amended from | The solid waste is collected from house to
time to time. The bio-degradable waste should | house, segregated and taken to ear marked
be treated by appropriate technology at the site | site, A solid waste treatment facility for
ear-marked within the project area and dry/inert | compost has been installed.

solid waste should be disposed off to the
approved sited for land filling after recovering
recyclable material.

The provision of the solar water heating system | Being complied with,
shall be as per norms specified by HAREDA :
and shall be made operational in reach building | Solar water Heating Systems for flats have
block. - been provided; as informed by the Project
Proponent.

The project proponent will use the water from | Assured to apply.

the already existing tube wells for domestic | Existing tube wells for domestic water are
purposes and commercial purpose only after | only used.

getting permission from CGWA or will use | PP has not obtained permission from Central
water supply from municipality whichever is [ Ground Water Authority.

earlier during operational phase.

\ 7 -~
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17,

The traffic plan and the parking plan proposed
by the Project proponent should be meticulously
adhered to with further scope of additional
parking for future requirement. There should be
no traffic congestion near the entry and exit
points from the roads adjoining the proposed
project site parking should be fully internalized
and no public space should be utilized.

Being complied with.

No traffic congestion is there. Parking places |
as per approved drawings have been provided !i
for existing project.

Presently no construction activity found at site
of 2.6 acre.

18.

Post project monitoring should be carried out
after installing dust control measures.

Details not provided by the Project Proponent.

19,

The project proponent shall comply with the EC
BC norms.

Being complied with.

As on date of approval of project the drawings
got approved from Town and Planning
Department. The blocks being constructed are

non air conditioned.

PART - B: GENERAL CONDITIONS:

1.

The environmental safeguards contained in the
EIA/EMP Report should be implemented in
letter and spirit.

Agreed by PP,

Six monthly compliance reports should be
submitted to the HSPCB and Regional Office,
MOEF, GOI, Northern Region, Chandigarh and
a copy to the SEIAA Haryana.

Not complied with.

Not submitted six monthly compliance report
to SEIAA regularly.

The SEIAA, Haryana reserves the right to add
additional safeguard measures subsequently, if
found necessary. Environment clearance granted
will be revoked if it is found that false
information has been given for getting approval
of this project.

Agreed by PP,

All other statutory clearances such as the
approvals for storage of diesel from chief
Controller of Explosives, Fire Department, Civil
Aviation Department, Forest Conservation Act,
1980 and Wildlife (Protection) Act, 1972,
Forest Act, 1927, PLPA 1900, etc. shall be
obtained, as applicable by project proponents
from the respective authorities prior to
construction of the project.

Not complied with.

PP has not submitted NOC from NWLB for
ESZ fro Sukhna Lake.

The project proponent will not violate any
judicial orders/pronouncements issued by the
Hon’ble Supreme Court/High Courts.

Agreed by PP.

Concluding Remarks:

Islamnagar and Chandimandir- Kalka Nation

M/s Amarnath Aggarwal Investments Pvt. Ltd has obtained Environment Clearance from State
Environment Impact Assessment Authority vide Letter No. SEIAA/HR/10/53 dated 25.03.2010 and
Extednsion for the Environment Clearance was obtained vide letter No. SEIAA/HR/2021/31 dated
05.01.2021 for Amravati Enclave- NH-22, Shopping Mall+1080 Flats + Plots at village Bhagwanpur,

Highway Near Panchkula.

&}a O}/' Q&M /9?
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1. Implementation of Conditions:

i. The Details of the Green Area had not been provided by the Project Proponent.

ii. The project proponent has not complied with the Construction Phase Condition No. (viii)
Ambient noise levels shall confirm to the residential and commercial standards both during
day and night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be taken to reduce
ambient air pollution and noise level during construction phase, so as to confirm to the
stipulated residential standards.

iii. The project proponent has not complied with the Operational Phase Condition No. (xviii)
i.e. Post project monitoring should be carried out after installing dust control measures

iv. The project proponent has not complied with the Operational Phase Condition No. (vi)
i.e. Ambient noise level should be controlled to ensure that it does not exceed the prescribed
standards both within and at the boundary of the proposed Township project.

v. The project proponent has not complied with the Construction Phase Condition No.
(xviii) and Operational Phase Condition No. (ix) i.e. the project proponent shall setup rain
water harvesting pits @ | pit/area having 400 mm bore and 200 mm slotted pipe as proposed
for roof run-off and surface run-off, as per plan submitted should be implemented. Before
recharging the surface run off, pre-treatment must be done to remove suspended matter, oil
and grease. The bore well for rainwater recharging should be kept at least 5 mts, above the
highest ground water table.

vi. The project proponent has not complied with the Operational Phase Condition No. (ii)
Six monthly compliance reports should be submitted to the HSPCB and Regional Office,
MOEF, GOI, Northern Region, Chandigarh and a copy to the SEIAA Haryana.

vii. The project proponent has not complied with the General Condition No. (iv) i.e. all other
statutory clearances such as the approvals for and Wildlife (Protection) Act, 1972 shall be
obtained, as applicable by project proponents from the respective authorities prior to
construction of the project.

2. Review: The report was prepared after site visit on 9.03.2022. Further, the Project Proponent has
informed that it had constructed partially in 2.6 Acres prior to validity of Environment Clearance and
submitted bills dated 14.03.2017, 24.12.2016, 16.12.2016 etc. of construction material. No
construction in 2.6 acres was observed at site.

Sudhir Mohan Virender Singh Punia

AEE, RO, HSPCB Regional Officer, HSPCB
Panchkula Panchkula

Satinder Pal alger Vinay Gautam '© 20322
SEE, HSPCB Joint Director (Tech) :

Panchkula SEIAA, Haryana



R

—

| SOV OF ORAMIUTT AL TR
1
..... P I—— B G Ear
| i S T D | 7 v
= ey v meer
_ D e T — ’ o e a0 v
s e T e e Ty Rk
i £ e o e i s
[ S [
3 T D e G P Paes ey | T T,
| 3 TR | 5 d
| e = ~
! B o gAY 0 e e e ey 5
i 8, et 3t S 5 el s
- ) . - AT 3
| . s B G e g O Atmn s Sind s [ T, ..
e e : = T o e
| % e Gl I r—— e e e e e et 4 .
= P TERRNRTLET | L o 2, . - — 1 ﬁ T & _. eam e l H
| - i 3 E3 mn [ | - e T ARG PR
Dl ek D o TR P RERCERRLF S |t i
f e i s st | AL T8 B T T N 3 [ r \.\ i |
BT T e R s 2 1 uﬁa&!ll - T = | B} G BN oy S . s —— = i een d
LR A Wiyl % o ot et il i S LB It o =t -
q._ - _ .y 2 < e e e —— s I i 5 T el s |y | i
L s T S e P N B T+ e i [ o e N n g [T -
| e dver 7 5 LT an T e
| . A — T |
| M AP Tes I, | itus | it i \
| ey i ;
[t A I aE__ | w | i % e
| s, ¥ : Y s e SANCTIONED AREA OF ONE BLOGH-821= 6455 20 SOMT
O ainTs e e, oo R S 2 P BLOCK - B2 NEW ARER = BAAS BI3 SOMT
_ dlow $ | — TETRATEOMTTY |
s % : SO OEE LA O RCE” Bk ¥
o i ) N e O S =N TS = e
T vie 5 . it : o COMPLETION DRAVWING i
- 3 3 = T .J.r
i / e v BT —— ST TN RS YAl Ak ee s o | e ooy amy e Ny 1 ok
bt ke s it | g 2 ik mym TOTAL COMy MIES G 24 & 23100 2 i D B 101 o NS
Liadibisicd igu“saﬂh!l:‘aﬂu i Rt s S AP P P e e Tl E:QE!,_EBP,.M—BSJ.WB. ﬂi!!.r;iﬁ:.ﬁ%.v.z;L A1 prEs de 1y
e ey b brd i i P [ povidhomiem iyt g "“_m.r__..na_lay = RO O [ g e e e ek tad s
g S Pt et TR e b R ey i : e
e Tl e P B Jot et o A el FETALCAR SRR < S i S 1.
o o e T b e eel ALl S . TOTRL i O GALAL AL+ 1 Sy e e LA
. . g e i AR Y i TOTHL e - o ERS GHOUP
| VA AP -39 T o ot e P e e by o kS BRI = s 07 » PLANNERS e [
_ e L T e LR IR R S DO
: 3 A2y oo -
BT S i et i | N 00 e fe
| il oot ] e
! B Whecscuiarsc, ORI, PSR . AT

paAnce  hoea LerT d_




]

RETAIL-HVOICE "“‘g’

N JHARTHA AGENCIES
p .
\ S.C.0. 9-A, SECTOR 7-C,
CHANDIGARH PH. : 2794399, 2793340
Party Details : Invoice No. 1 173168 4‘
AMAR NATH AGGARWAL INVT. Dated 1 14-03-2017
AMRAWATI ENCLAVE,PANCHKULA Vehicle No. & T | K -
Party TIN : 06562504672
S.N, Descriptidn of Goods Qty. |Unit .Priég ~ Amount(X)
1. |CEMENT BAGS~ | 309.00[ : . 46,350.00
| Total 46,350.00
Add : Central Sales Tax @ 200 % 927.00
£~ i
GrandTotal ¥ | 47,277.00
Tin No, 04260008963 Q .
| TERMS & CONDITIONS. For Sidhartha Agencies
! 1. Our responsibility cease once the)doeds |leave our premises.
2. carriage of cement is done at cu omer's risk and cost.
3. Goods shall be sold strictly as received from the manufacturer.
4, Subject to Chandigarh jurisdiction.
A\C NO. 558201010040406. RTGS NO.(IFSC): UBINO555827
BANK NAME:-UNION BANK OF INDIA.
CHEQUE RETURN CHARGES WILL BE Rs.400.00
Bill No. : 173168 Dated : 14-03-2017
Received (  150.00) bags cement in good condition. Please pay Rs. 47,277.00
Cartage add @ AMAR NATH AGGARWALT | AMRAWATI ENCLAVE,PANCHKULA
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RETAIL INVOICE

HARTHA AGENCIES

S.C.0. 9-A, SECTOR 7-C,
CHANDIGARH PH. : 2794399, 2793340

J Paz%rbetai!s : Invoice No. : 171152
AMAR NATH AGGARWAL INVT. Dated 1 24-12-2016
AMRAWATI ENCLAVE,PANCHKULA Vehicle No. r g
Party TIN : 06562504672
S.N. | Description of Goods Qty. |Unit Price Amount(%)
1. |CEMENT BAGS."| . 2904 14,500.00
Iy 4
~
'\\j}’\'{\\
N g
Total 14,500.00
Add : Central Sales Tax e 200% 290.00
Grand Total ¥ 14,790.00
Tin No. 04260008963 % _
TERMS & CONDITIONS. For Sidhartha Agehcies

", Qur responsibility cease once the goods leave our premises,
*, carriage of cement is done at customer's risk and cost.

3. Goods shall be sold strictly as received from the manufacturer.,

4. Subject to Chandigarh jurisdiction. Fy .

A\C NO. 558201010040406. RTGS NO.(IFSC): UBINO555827 6 i/" V -‘LQJ __
BANK NAME: UNION BANK OF INDIA. /
CHEQUE RETURN CHARGES WILL BE Rs.400.00 . T LL2 L/\

Bill No. : 171152 Dated  : 24-12-2016

Received ( 50.00) bags cement in good condition.  Please pay Rs. 14,790.00
Cartage add : AMAR NATH AGGARWALT  AMRAWATI ENCLAVE,PANCHKULA
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RETAIL INVOICE

{DHARTHA AGENCIES

S.C.0. 9-A, SECTOR 7-C,
CHANDIGARH PH. : 2794399, 2793340

Part}‘betaﬂs: {Bm\a\y “pakh Wg\wjnvoice No. : 170915
AMRAVATI RNERASIRUCTURE Pi's\h\}r-ﬂrw Dated . 16-12-2016
93, SECTOR-6, PANCHKULA - Vehicle No. S R
Ay
Party TIN T
S.N, | Description of Goods Qty. |Unit Price, Amount(X)
1. | CEMENT 32000 . 16,000.00
Total 16,000.00
Add : Central Sales Tax @ 2.00% 320.00
Grand Total ¥ 16,320.00

~n No. 0426000863

{ERMS & CONDITIONS. For Sidhartha/Agencies
1. Our responsibility cease once the good$leave our premises. _

2. carriage of cement is done at customer's risk-and cgst. ”

3. Goods shall be sold strictly as recei thesManufacturer. :

4, Subject to Chandigarh jurisdiction. ! q/,
A\C NO. 558201010040406. RTGS NO.(IFSC): UBINO555827 W L,\g

BANK NAME: UNION BANK OF INDIA. . \

CHEQUE RETURN CHARGES WILL BE Rs.400.00 @\ﬂ_,_/_\_ Sy = 1y

Bill No. : 17C21E Dated : 16-12-2006 0 —

Received ( 50.00) bags cement in good condition.  Please pay Rs. 16,320.00
Cartage add : AMRAVATI INFRASTRUCT 93, SECTOR-6, PANCHKULA
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o RETAIL INVOICEY~
_SIDHARTHA AGENCIES

S.C.0. 9-A, SECTOR 7-C,
CHANDIGARH PH. : 2794399, 2783340

Party Details Invoice No. 1 170604
AMAR NATH AGGARWAL INVT. Dated . .02-12-2016
AMRAWATI ENCLAVE, PANCHKULA Vehicle No. D%

SITE:- 93, SECTOR- -6 PKL
Party TIN 05562504672

P ;

Description of Goods Qty.

1. |CEMENT

Total 14,500.00

Add : Central Sales Tax e 200% l 290.00
Grand Total ¥

'14,790.00

Tin No. 04250003953 G% 2 ' |
TERMS & CONDITIONS. For Sidhartha Agencies
1. Our responsibility cease onc ds leave our premises. : .

2. carriage of cement is done at customef's risk and cost.

3. Goods shall be sold strictly as from the manufacturer. ; '
4. Subject to Chandigarh jurisdictisn.
A\C NO. 558201010040405 RTGS NO.(IFS! : UBINO555827 0{2/{ ] 5'! .

BANK NAME: UNION BANK OF INDIA. - "'L/\) , 3

.............

....................................................................

Bill No. : 170604 (ﬁl@@ﬂted ’ 02 12 2016
Received (. 50.00) bags cement in good cendition._ y Rs. 14,790.00
JEGARWAL T

Cartage add : AMAR NATH AMRAWATI ENCLAVE,PANCHKULA, SITE:- 93,5

Truk No. :
_ —
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(TN No.: 04510035743 / RETAIL INVOICE “ Original Copy |
Dagd :1-10-10
Shre ha ati Associates
/" WHOLESALE & PROJECT SUPPLIER

: A HOUSE OF QUALITY CEMENTS

ech Cement, Shree, J. K., Birla, Jay Pee, Binani, Ambuja & ACC Cements
White Carnent & Wall-Care Putty

1069/2, Gobindpura, Manimajra, Chandigarh (U.T.) Ph. : 921 6851500

ool Nedin H(ndﬁr‘}ﬁwAL an No_?’:%ﬁ?

TIVestrme Yotk () [Gasticha@ed -1 16

¢
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Qty. | PARTICULARS| Rate Value T;" VAT Dooimt.

Fad omd Dol$ 0 D/ Rigel[6245

BTl

)
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7
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Nhopand Aeadl LI @al Cl.  [E242KFa

\,

| am liable to pay tax on the value and authorised to sign misﬁﬁbﬂ
Nota ; Input Tax credit is avallable o Original Invoice.

2nd copy is doesn't entitle the ho claim input Tax Credit
yods once sold will not be accepted back. .

<. <d% Interest p.a, will be charged extra if the payment is not made within 10 days. For 8. ti Assoctate

lourmnaneumﬁugudsmhlmuankﬂcumm -

4. All disputes will be su lm Chandigarh Jurisdiction only.
e AT Y

Customer's

\U&f\f\



[ Tik o, : 54510035743 v iRETAlL mvo:cs“ Original Copy |

e 11040 s f/ aa Associates

WHOLESALE & PROJECT SUPPLIER

N CAH A HOUSE OF QUALITY CEMENTS
'?e/h Cement, Shree, J. K., Birla, Jay Pee, Binani, Ambuja & ACC Cements
White Cement & WalI-Care Putty

1069/2, Gobindpura, Manimajra, Chandigarh (U.T.) Ph. : 9216851500

e mﬂ&%ﬁ@@ RuwALT el 791

S ok Aredaled o haue ts sﬁ%&"gﬁégé

vaninNol VL [CIA O ufqg_/ UL =74
Qty. | PARTICULARS| Rate Value _CI_T;:* VAT ~Amount

QT

7o |(aned Lo 50D 07037

% | ke %Q%&m 2
e @t o [T Ioreb

1 am liable to pay Tax on the value above and authorised 19%fgn “"W’-’-'

Note : Input Tax credit is available only on Original Invoice.
2nd copy is doesn' entitle the holder to claim Inpuf Tax Credit

1 " ods once sold will not be accepted back.
i +Interest p.a. will be charged extra if the payment is not made within 10 days. For mﬂ L
3. Our responsibllity ceases once the goods are delivered to carriericustomer,
4. All disputes will be subject to Chandigarh Jurisdiction only. ’ :
_,A.._.-‘PﬁP
Signature J

E A~
| Customer’s Signature (_E/g,‘/mj;—’—_— \ /
o — -
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i E": ::"1 ?monssm me‘nemu. INVOICE - Original Copy
ree Bhagwati Associates

é’ WHOLESALE & PROJECT SUPPLIER
A HOUSE OF QUALITY CEMENTS
Ult Tec“ Cement, Shree, J. K., Birla, Jay Pee, Binani, Ambuja & ACC Cements
White Cement & Wall- Care Putty
1069/2, Gobindpura, Manimajra, Chandigarh (U.T.) Ph. : 9216851500
whmml Nedh A6 GARAL |- e 32
TN/\estariend Qf rHsfiz) Qfamcé}’ufﬁ OU 1~LE
S calAmtandil ve Vfons -
e Truck No. HR&-Q

vm_nnm.@é gé 2 O(-f 6 7 3266'

3

Qty. | PARTICULARS| Rate Value T;‘}f VAT Rt
P aRvaD
22 (emed [0||3800 0./ Do |37 7050

gsgg( %«? s Ci FO’Q/V'"

Wb SSrveb o [RT70

1 am liable to pay tax l.hevalueabovemdauthameﬂwﬁignﬂﬂﬂydiu.
Note : Input Tax credit is avaflable only on Original Invoice.
2nd copy s doesn't entitie the hoider to claim Input Tax Credit.

Goods once sold will not be accepled back.

—

\)
J

_. 24% Interest p.a. will be charged extra if the payment is not made within 10 days. For & Bhagwati igtes
3. Our responsibility ceases once the goods are delivered to carriericustomer. Q
4, All disputes will be subject to Chandigarh Jurisdiction only. ;i

@wv"“”o ture

] Customer's Signature j sl R ™ / J
Y

o 2= 2 —
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(TN teni.;_?mums { RETAIL INVOICE Original Copy |
NS , hagwati Associates

N
; WHOLESALE & PROJECT SUPPLIER

P AA— A HOUSE OF QUALITY CEMENTS
\!lnTech Cement, Shree, J. K., Birla, Jay Pee, Binani, Ambuja & ACC Cements
White Cement & Wall-Care Putty

1069/2, Gobindpura, Manimajra, Chandigarh (U.T.) Ph. : 9216851500

wsl,L‘lL/YﬂoiN /aY ot K/ L, <o 1 10
N0 NS et =Y e Nbrclkad * Ol—[ | &
o L Al Eonclae Meet Sdeas ey
T Neoncialadle | Truek vo. UHOITA..
VAT!TiNHo.OQ ; 6 215K L_{ & ‘-] 2___, 68 67

A :;;I’ICU_LARS Rate Value g ﬁ _F—VAT Re. P.
5oame 170|250 o o |3 70

B |
gﬁa«g/f C

- |
%g_ : mﬁk@zﬂ %uwgzi{&q
}"WIJ gﬁm@ﬁt’ma‘f‘g- o I7oFP

Tam liable to pay tax on the value above and authorised to sign this ;
mw:mmmmmwmwmmm

L g
"

A

H

mdmpyfsmremmmmmmmmm

-
1. Goods once sold will not ba accepled beck.

2~ infarest p.a wi be charged oxira ¥ the paymant s not mado within 19 days. For Shw‘wﬂ tes
3 Mmmﬂupﬂﬁmmamm.

4, All disputes wil bs eubjsct to Chemdigarh Jurisdiction onty. n )

W———

! Customer's Signature (% A ) natureJ
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RETAIL INVOICE i

JHARTHA AGENCIES

S.C.0. 9-A, SECTOR 7-C,
CHANDIGARH PH. : 2794399, 2793340

Party Details : Invoice No. ¢ 169919
AMAR NATH AGGARWAL INVT. | Dated : 01-11-2016
AMRAWATI ENCLAVE,PANCHKULA | Vehicle No. : CHO1TA 406
!
Party TIN : 06562504672 ;
S.N. | Description of Goods 9,ty Umt Price Amount ()
1. |CEMENT ~{00.00 IBAGS 1 29800} "+ 29,800.00
Total 29,800.00
Add : Central Sales Tax e 2.00 % 596.00

Grand Total ¥ 30,396.00

..n No. 04260008963

TERMS & CONDITIONS. For Sidha rth encies
1. Our responsibility cease once the goods leave our premises.

2, carriage of cement is done at customer's risk and cost.

3. Goods shall be sold strictly as received from the mianufacturer.

4, Subject to Chandigarh junction.

A\C NO. 558201010040406. RTGS NO. (IFSC) UBINUS55827

BANK NAME: UNION BANK OF INDIA.

Bill No. : 169919 Dated . 01-11-2016

Received (  100.00) bags cement in good condition.  Please pay Rs. 30,396.00
Cartage add :°  AMARNATH AGGARWALI  AMRAWATI ENCLAVE,PANCHKULA
Truk No. CHO1TA 4067 Q !

Do TN

e




"""'13\4l o

. DCM7597AEMO01
anufacturers of : INGOTS/BILLETS & STEEL BARS ARLOMpSRVASH
Regd. Office : 268, Sector 9-C, Chandigarh _
Factory : Village Bhuranwala, P.O. Barotiwala TARIFF HEAD :
Distt. Solan (H.P.) Pin: 174103 72142080, 72061090
AMARNATH AGGARWAL INVESTMENT PVT.LTD. /| INVOICE No
SITE-AMRAWATI ENCLAVE,  SURAJPUR, e oooe89
SC0-10-11, SECTOR-2, ' .
PANCHKULA (HARYANA) _ - 24/08/2016  ~
TIN NO_O§?82504672 DT. 24-12-2004 s EX-FACTORY RATES ~ -
09646015287 i
G.R./Veh.Regn.
4B920 DT. 24/08/2018
nge : Baddi - ITI Date of Issue
sision . Baddi TRANSPORT VEHICLE NO HP12B-8747 .
mmissinerate : Chandigarh -1 Date & Time of Removal S:ﬁl'}- 'PM
of DESCRIPTION QTY RATE AMOUNT
M.S. TMT BARS 12 MM ~{ H5) 4.060MF ~ 24500.00 7 99470.00 7
M.S. TMT BARS 16 MM - (|1) 0.990MY ~ 24500.00 7} 24255.00 ~
M.S. TMT BARS 10 MM~ (73 2.880 M1 26100.00 1 74798.00 ~
M.S. TMTBARS8 MM = o 1.010 M7 26900.00 1" 27169.00 -
/
, Total QTY 9.040 MT ‘Total ; 22569Z.00 /
« Excise duty payable (28 Qi Y8 _ . . g
Rs 1 8ad BASIC EXCISE-DUTY. . ~12:90 % 28211.500¢
TARIFF No. - 72142090, 72061080 | CST- AGST. FORM=(C)" 1.0 %  9808.55 ~ |
| Ad4 ADDNL GJODS TAX s 678.00 ~
Grand Total
R/Q +/-
Net Amount
_ Lneporsy. VD
1. Sales Tax will be recovered licable if declaration form s not récelvad. " g
{2, inie?Zs't.aé Zd%ep:rcgnnuem zﬁlizchZEgl;aaé_iffTh: rpael;!?':a:ingﬁn??ﬂgza‘iﬁt?hm f days. ‘ For Mountain Ste&[&_‘t& Ltd' :
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ORIGINAL FOR BUYER

\.

H

37'3

(Invoice is

02 301 00867

Regd. Offic
Factory : Vi llag

cl urider Ruleg 11 of CE Ru[eq 2002)

ountain Steels (P { , Lid,

Manufacturers of‘ lNGOTSIBlLLET‘S & STEEL BARS
268, Sector 9-C, Chandigarh
e Bhuranwala, P.0. Barotiwala

Distt. Solan (H.P) Pin: 174103

LRI

BRGINE D,

AADCM7597AEMO01

TARIFF HEAD :
72142090, 72061090

PVT. H’D
SURAJ PUR +

AMARMNATH AGGARYVAL INVESTMENT
SITE-AMRAWATI ENCLAVE,
ol0-10-11, SECTOR R-2,
PANCHKULA (HARYANA)
TIN NO 06562504672 DT. o4-12- 2004
086460-~15207

7
DATE

| GlRVeh Regn.

L INVOICE No,

000710 e
28/08/2018

EX-FACTORY RATES -~

o
50141 DT. 28/08/2016

nee : Baddi - T11 Date of Issue .
jision : Badd TRANSFORT ~ VEHICLE NO.HP12D-4013
mmissinerate : Chandigarh - X Date & Time of Removal Oy ,PM
> DESCRIPTION QTy. RATE AMOUNT
M.5. TMT BARS 16 MM " (<4 5.150 M7 ~ 25200.00 ¢ 1978000 «
M5 TMII‘ BARS 20 M %g 2. 950 MT — %52’.00. 00 A4 ;?43‘%9.()(_} P
M.5 TMTBARSZMM - Qg) 1.010 MT 26200.00 L 26462.00 P
Pl "
Py d
@ r//
.28 S E R Fat AR ' Faleil I‘.'I'.'fje,'
| Lfﬂa} e
'SL'?‘}O \:’ 12 ; e {
s oolAL Q1Y o10MT| - Total _4IP802.00
xcise duty payahle . | S
Rs ___ 9:';9 32 rL/’ il Add BASIC EXCISE DUTY 12.30 % 28822.75
TARIFF No. : 72142090, 72061090 [ CST AGST. FORM-(C) 1.50 % 3dgé i
. Add ADDNI, GOODS TAX 3 |
263751, BZ.

Grand Total

—_ =




. .

el 'f\’
""‘I I"’S ’

SH

R 1A

Distt. Solan (H.P.)

IR IA I Unvo:ce Issued uhger Kules 11.of CE Rules 2002)
02030100867 /ﬁ Sl
/ ountain Steels (F

Manufacturers of : INGOTS/BILLETS & STEEL BARS
Regd. Office : 268, Sector 9-C, Chandigarh
Factory : Village Bhuranwala, P.O. Barotiwala

Pin 174103

| EXCISE No. -
- AADCM7597AEMO0"

TARIFF HEAD :
72142090, 72061090

AMARNATH AGGARWAL INVESTMENT PVT.LTD: A VOICE No.

SITE AMRAWATI ENCLAVE, SURAJPUR, g
5C0-10-11, SECTOR-2, 4. .

PANCHKULA (HARYANA) %= 77 "Sessa®ii
TIN NO 08562504672 DT. 24-12- 2004

096460-15207 /

000703

G.R/Veh.Regn.

EX-FACTORY RATES ¢

49855 DT. 27/08/2016

; I
AMOUNT

RATE

o : Baddi - ITI Date of Issue

ion : Baddi TAT e R

nissinerate : Chandigarh - I Da%qimqéem

DESCRIPTION: QTy.

M3 TMTRARS 124M  (§k 5.080MF 77 -
4.S. TMT BARS 16 MM 0.990M1~
M5 TMT BARS 20 MM 0.550MT—
M.S. TMT BARS 10 MM 4.990 M1~
M.S. TMT BARS 2 MM --1.010 MT

//Ug
B

authofised to Cr oot Undete

0. Fo

i

“xcise U’RP %%TY 12620MT To.b&l i-.
o dubPFao B‘N: l’?’l

mRIFF Na. : 72142090, 72061090

AGST

Add BASIC EXCISE. DUTY

R, Three Lakh Sixty Two Thousand Pive: Hundred Seventy Seven 0

.24500.00 1~ 124460.00 ~
- 256200.00 24948.00 ~
25200.00 13860.00.~
-25500.00 - 127245.00.-
26200.00 7 26462.00 _—
DS ey

12,50 %  39821.88
ey o '{’-1,.*,0 % . B34R.O5 -
Rl Sl o L GBRIL00

e 7 382576.83
S '

"“'TI'?

Sales Tax will be recovered as applicable if declaration form is not recalvad.
Interest @ 24% per annum will be charged if the payment is not made within 7 days.: -
Our responsibility ceases absolately ohca the goods are handed over the'carrier.

Landas mmam mald v

RN QST R e s | BE

ForMountain Gseels (P) Ltd.

_‘«"/_'/J.f"(

—
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("IN No. : 04510035743 ETAILINVOICE 7 Original Copy )

“‘ted
™" Shree gwatx Associates

il OLESALE & PROJECT SUPPLIER

e
CXE&J =" A HOUSE OF QUALITY CEMENTS

== UltrATech Cement, Shree, J. K., Birla, Jay Pee, Binani, Ambuja & ACC Cements
White (:ement & Wall-Care Putty

1069/2, Gobmdpura Manimajra, Chandigarh (U.T.) Ph. : 9216851500
ettt HonARwAL T - 78

el rend- le (e Nzl o b2 g
P 2aind Enclone /l/pq.gg) 1 Datedo (OIS

[Tl LY
- VATITIN NoJ ) 6 TKI|21€ OH 41T l__.TruckNo%,.
Qty. PARTICULARS | Rate | Value TAX] var oy

9\ | A
bpeoir € e | |
o hodeddrs | T 800

| am liable to pay tax on the value above and authorised fo si is Invoice
Note : Input Tax credit is available only on Original Invoice.
2nd copy is doesn't entitle the holder fo claim Input Tax Credit

1. Goods once s not ba accepted back. )
2, 24% Interest p.a. charged extra if the payment is not made within or Shree Bhagwati

3. Our responsibility ceases once the dlndellmdhqaﬂorl

,, )

I.Mdlspuluumbuwmm ;;.2"/\ T
i Customer‘s Signature W
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RETAIL INVOICE

P

ARTHA AGENCIES

S.C.0. 9-A, SECTOR 7-C,
CHANDIGARH PH. : 2794399, 2793340

“/i

PartyDe’&:Is. Invoice No. 1 169379

AMAR NATH AGGARWAL INVT. Dated : 08-10-2016

AMRAWATI ENCLAVE, PANCHKULA Vehicle No. : CHO1TA-2422_

Party TIN : 06562504672

SN, |Description of Goods | Q. |Unit Price|  Amount(3)
1. |CEMENT | V/80.00 BAGS | 298.00|  23,840.00

B1s )0

Add : Ceniral'Sales Tax @ 200

Less ! Rounded Off (<)

Total 23,840.00
% 476.80
* Total 24,316.80
0.80

v 'No. 04260008963

1. Our responsibility cease once the goods our premises.

2. carriage of cement is done at customer's risk and cost.

3. Goods shall be sold strictly as received the manufacturer.
4. Subject to Chandigarh junction.

A\C NO. 558201010040406. RTGS NO.(IFSC): UBINO555827

‘| BANK NAME: UNION BANK OF INDIA.

Truk No. CHO1TA-2422

!
e T T S I

Grand Total ¥ 24,316.00

TERMS & CONDITIONS. For Sidha Agencies

Bill No. : 169379 : Dated : 08-10-2016
Received ( 80.00) bags cement in good condition.  Please pay Rs. 24,316.00
Cartage add :  AMAR NATHAGGARWALT ~ AMRAWATI ENCLAVE,PANCHKULA
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e atals b & W ST o b ol

RETAIL INVOICE (P %
SIDHARTHA RGENCIES.

S.C.0. 9-A, SECTOR 7-C,
CHANDIGARH PH. : 2794399, 2793340
Party Detaiis : Invoice No. 1 168224
AMAR NATH AGGARWAL INVT, Dated : 30-08-2016
AMRAWATI ENCLAVE,PANCHKULA Vehicle No. ;4067

Party TIN : 06562504672

™ S.N. | Description of Goods Qty. |Unit Price Amount(3)

1. | CEMENT 25.00{BAGS - |~ 298.00{ ~  7,450.00

Total 7,450.00

Add ' Central Sales Tax @ 200 % 149.00

Total 7,599.00

Add : Rounded OfF (+) 1.00

o GrandTotal T|  7,600.00

Tin No. 04260008963
TERMS & CONDITIONS. For Sidha Agencies
1. Our responsibility cease once the goods leave our premises.

2. carriage of cement is done at customer’s risk and cost.

3. Goods shall be sold strictly as received from the manufacturer.
4, Subject to Chandigarh junction.

A\C NO. 558201010040406. RTGS NO.(IFSC): UBINO555827
BANK NAME: UNION BANK OF INDIA.

Bill No. : 168224

Received (  25.00) bags cement in good condition.
Cartage add : AMAR NATH AGGARWALT

Truk No. 4067
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 EQRMBRVI
- [See Rule-47.(1)]

DIRECTORATE OF TOWN & COUNTRY PLANNING, HARYANA
$CO-71-75, SECTORll‘F -C, CHANDIGARH,
Tele-Fax: 0172-2548475; Tel.; 0172- 2548851, E-mail: tepharyana@gmail.com
Webs:te WWW, tcpharyana gov.in

Menio No. ZP-a5-Vol-

To

A :"'jfj:(_éé')f-it}_é e IFD : Dated:- ;T_)::AL\;ML

Amarnath Agg'!rwai Ifwwestmn[t Pvt. ctc %3

SCO-10, Sector-2,
Panchkula‘_

Where as Amarnath Aggarwal !nvastiﬁem Pvt, Ltd, has applied for the issue of an
occupation certificate in respect of the buildings described below, | hereby grant permission for
the occupation of the buildings after chargjng the composition charges amounting to ¥
6,24,981/- for the vanatrons wséws apprcvec building plans subject to the following
conditions:- - £

1,

10,

11,

12,

13.

The building shall be used for the purpases for which the occupation certificate Is
being'.granted and In accordance with the uses defined in the approved Zoning
Regulations/Zoning Plan and terms and conditions of the licence. Any violations of
this condition shall render this occupation certificate null and void,
That you shall abide by the provisigns of Haryana Apartment Ownership Act, 1983
and Rules framed thereunder. All tHe flats for which occupation certificate is being
granted shall have to be compulsorily registered and a deed of apartment will have to
be filed by youswithin the time schedule as prescribed under the Haryana Apartment
Ownership Act 1983, Failure to do soishall invite legal proceedings under the statute.
That you shall be fully responsible ta supply of water as per norms, till regular piped
supply is made available to the tolony through HUDA, as agreed by you. You shall
rrange potable water through tankers, and shall not charge from allottees any extra
amount over above the charges levied by HUDA for providing the water.

That you shall be solely responsible for disposal of sewerage and storm water of your
colony.till such time these services.ate made available by HUDA/State Government as
per their scheme, |

" That you shall obtaln the connection for disposal of sewerage and drainage from -
HUDA after laying the services to|the point of external services on payment of
prescribed fee and charges including the cost of such connection, You shall also
maintain the internal services to the satisfaction of the Director till the colony is
handed overafter granting final completion,

That in.case.some additional structures are required to be constructed as decided by
HUDA at later stage, the same will be binding upon you,

That you shall maintain roof top rain water harvesting system properly and keep it
operational all the time,

The basements-and stilt shall be used as per provisions of approved 2oning plan and
bJIId[ng plans,

That you shall compty Wlh all the cond|t|ons laid down In the Memo No. 71/FSP
dated 11.03.2015 of the Mun cipal Corporacmn Panchkula wm« regard to fire safety
measures,

That you shall comply wlth all tHe stipulations mentioned in the Environment
clearance issued. by State. Enwrnnment Impact Assessment Authority Haryana Vide
No. SEIAA/HR/10/53 dated 25.03.2010.

The day -8-night marking shall be maintained- and operated as per provision of
International Civil Aviation Organizaton (ICAQ) standard.

That the outer facade of the buildings shall not be used for the purposes of
advertisement and placement of hoardings.

That vou shall neithaer arert nar allmu tha meassion -0 _




Endst. No. 2P-45-Vol-V-A/SD(8S)/2016/ : Dated:-

LN
N
-y
b .
S
e
6.

—41-

1 ._._""éi"flo'f'r_ngﬁt]p'ossession letter that the allottes
Emitting Diode 1amps (LED) for internal lighting, sa as to conserve

5. Ihat you shal

- “shall used Light-
energy,

16. That you shall apply for connection for services within 15 days from the date of
issuance of occupation certificate and shall submit'the proof of submission therenf to
this office. : _ _

17. That provision of parking shall be made within the area earmarked/ designated for

. parkingin the colony and no vehicle shall be allow to park outside the premises.

18. That the Service Plans/Estimates for electrical infrastructure shall be submitted to the
concerned authority within sixty-days of this approval and submit the approval of the
same to the Department before applying the completion certificate of the colony
under Rule-16 of the Haryana De{velopment and Regulaticn of Urbian Areas Rules,
1976, 4

19. That you shall complete the préportionate EWS flats of the licence before full
completion of residential towers, |

_DESCF!PTION QF BUILDING

- o “Total:area-ofthe Group Housing Colany measuring 13.59 acres,
@ Llicence no. 33 of 1996 dated 15.03.1996 and licence no, 186 of 2008 dated
29,10.2008. a
© Residential Plotted Colony namiely Amravati Enclave.
¢  Occupation certificate fs-grantfed for following towers as per following details:-

T-owé'r/Bl'o.ck No, .of Hei_ghtf FAR Sanctioned | FAR Achieved 1
No. Dwellin Floar S— s
SR e ?. 8 OO - % Areain % Areain

Toree LIRS
Lot T 0 | Som sqm,__

Block-B-1 36 | Stilt+d | 9.160 5037.84 9.204 5062.05 |

Block-B-4 32 Stilt+8 | 6.879 3783.11 6.984 | 3841.014

Block-D 73 Stilt+9 | 13.503 | 7426.14 | 13.660 | 7512.79

|_Total Units 140 | ' ' |

e \;7{ i

! " (Arun Kur?ﬁ?éubtq, IAS)
' 'éi?‘ector General, Town and Country Planning,
{7 Haryana, Chandigarh.

L]

——

- |
A Copy Is forwarded to'the following for information and necessary action:-

CA, HUDA, Panchkula with reference 10 his office memo no. 13875 dated 26.102015,
Supe;_i\ntend_i_n_g E_ngin_ger-__{_HQ}, _I-__{UDA',‘Panchkum with reference to his office memo no.
559 dated'.z.s._10;=2_0.15. . :

Senior Town Planner, Panchkula with reference to his office memo, No. 2508 dated
19.06.2015. ;

District Town Planner, Panchkula witrh reference to his office endst. No. 1274 dated
12.06.2015. %

The Municipal Corpér_aticn, Pa'nchkula! with reference to his office Memo No. 71/FSP
dated 11.03.2015 vide which no objection certificate for occupation of the above-
referred -bu__iFdings have been granteci. It is requested to ensure compliance of the
conditions imposed by your letter under reference. Further in case of any lapse by the
owner, necessary action as per rules should be ensured, In addition to the above, you
are requested to ensure that adequate fire fighting Infrastructure is created at Gurgaon
for the high-rise buildings.and you will be personally responsible for any lapse/violation,
as HUDA has released the necessary funds,

Nodal Officer, website updation.
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FORM LC.Y

{See Rule 17}
: HARYANA GOVERNMENT
TOWNAND COUNTRY PLANNING DEPA RTMENT

: § A re s e
Licenve No, % of 2608

- This licence has been granted under the Haryuns Development & Regulation of Urban Areas Act,
1875 & Rules, 1976 made thereunder to Mys. Amar Nath Aggarwal Invesiment Py Ld S.C.0. -{0,
Sector-2 Panchkula for seiting up of a residential colony at village Bhagwanpur, Distric, Panchkuia

2, The particulars of the land wherein the aforesaid colony is to be set up are given in the Schedule
annexed hereto and duly signed by the Director, Town & Country Planning, Haryana,

3. The licence is granted subject to the following conditions;

&) That the residential colony is laid out to conform to the approved layout rlan and developmen:
warks are executed according to the designs and specifications shown in the aoproved plan,

b) That the conditions of the Agreements already executed are duly fulfiiled snd the provisions of
Haryana Development and Regulation of Urban Areas Ast 1975 and the Rules 1976 made
thereunder are duly complied with,

t) That the demarcation plan of the colony aren is submitted before starting the development
works in the coleny und for the approval of zoning plan. .

4. That the licencee shall construct the portion of service road forming pan of licenw'd area st his
own cost and will transfer the same free of cost to the Government along with nrea falling in
green bei

5 That the portion of Sector /Masrer plan road which shall form part of the licenced. area shall be
transferred free of cost to the Government in accordance with the provisions of Seciinn
3(3)a)in) of the Haryana Development and Regulation of Urban Arces Act, 1975,

6 That you will have no abjection for the regularization of the boundaries of the licenced Jand un
the basis of give equal take equal with the land that HUDA is finaily able to acquire in the
interest of planned development and inteyration of service.

7. That you shall obtain approval /NOC from the vompetent autherity to fulfil the requiremants of
notification dated 14-09.2006 issuad by the Ministry of Environmeant & Faresta, Govt of lndin
before starting the development works of the colony. '

8. That the licentee will use only CFL fittings for internal lighting as well as for car’ pas lighting

in the complex.

9. The licence is valid upto_ 202 - /0- D)0

b
- .’IJ‘V # 4 "E’L L o
_S8.8.-Bhitan”

Dated: Chandigarh Director,
The G -/0-Dmp p Tawn & Country Plaaning
Haryana, Ch%d_igarh: .
Endst No & /4 2 Dated: ., T 3minat

A copy along with a copy of schedule of land 1s forwarded 1o the following for information ana
necessary astion. -
‘L_,k’ﬁ-ir"s. Amar Nath Aggarwal [nvesiment Pvt Ltd 8.C.0. +10. Sector-2 Parichkuin 4l igwrith a copy of
agreement LC-IV and Bilateral agreement.
2 Chiel Administrator, HUDA, Panchkuls.
3. Masaging Director, HVPHN, Planning Directorate Shakel Blunvan, Sector-6, Panchiaia,
4. Addl Director Urban Estates, Haryana, Panchkula.
5 Administrator, HUDA, Panchiuls.
6. Chief Engineer, FIUDA, Panchkula.
7. Superintending Engineer, HUDA, Panchkula along with a copy of agreement,
8 Land Acquisition Officer, Panchkula :
9. Senior Town Planner, Panchkula He will ensure that colonizer obtains approvalNOC 25 o
condition No, 7 above before starting the development works in the colnny
10. Senior Town Plaaner (Enforcement), Haryana, Chandigarh
I Distriet Town Planner, Panchkuta along with a copy of agresment
{2, District Town Planner (Enf), Panchkuin, _
13, Accounts Officer, O/0 Director, Town & Country Pianning, Haryana, Chandigarh along with 4
copy of agreemnent. ,
14 Senior Town Planner (Monitoring Cell), Haryana, Chandigarh,
\
Y
District Town Planner (Hq)
For Director, Town and Country Planning,
‘Haryans, Chandigarn



—LW3—

")

To be read with licence No. __JR&  of2008

Detail of land owned by M/s Amarnath Aggarwel invesiment (P) Lid. Village
Bhagwanpur, Tehsil — Kalka, Disttt. Panchkula.

Village Kh. No. Arey
B.B
Bhugwanpur _EL 5-18
184 7-17
187 1-4
ﬂ 176 115
185 1-4
179 2-5
174 1-18
107 Q 33-14
312/108/2 21-16 o
Total 77-11 or 16,156 Acres
APl
“Diractor

Town snd Country Planning,

Harvana, Chgndigarh
fGKRd'%uﬂ,n_gd
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State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Telephone No. 0172-2565232
E-mail ID: seiaa-21.envi@hry.gov.in

/
£

Memo No: SEIAA/HR/2022/ £ 24 Dated: / /0% /2227

To
M/s Amarnath Aggarwal Investments (P) Limited
SCO No. 10-11, Sector-2, Panchkula
F-mail 1d: amarenclave@gmail.com

Subject: Order passed by the Authority for Expansion of Amravati Enclave
NH-22, Shopping Mall + 1080 no. of flats + Plots at Village
Bhagwanpur, Islampur and Chandi mandir, Ambala-Kalka National

Highway near Panchkula.

Please find enclosed herewith a copy of order dated 01.04.2022 passed by the

Authority for your information.

D/A as above _
f\}i\wx C sl
Assi_s__iaxi}l District %é‘rney
for Chairh\ijn, SEIAA, Haryana

Endst. No. SEIAA/HR/2022/{ 2% - £ 27 Dated: //°¥/2°2L
A copy of above is forwarded herewith to the followings for information and
further necessary action:
1. The Secretary, Ministry of Environment Forest & Climate Change, Indira
Paryavaran Bhawan, Zor Bagh New Delhi.

2. The Additional Chief Secretary, Environment & Climate Change Department,
Haryana with a request to initiate action under section 15 and 19 of

Environment (Protection) Act, 1986.

3. The Chairman, Haryana State Pollution Control Board, Panchkula.

-

Assistant Dts“thct%iorfiey

for Chairman, SEIAA, Haryana
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BEFORE THE STATE ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY, HARYANA,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

In the matter of

M/s Amar Nath Aggarwal Investments Pvt. Ltd., Panchkula regarding
Environment Clearance dated 25.03.2010 & subsequent extension dated 05.01.2021

ORDER

Present matter has been taken up in compliance of the spirit of order dated
25.03.2021 issued by Hon’ble NGT in OA 78/2021 titled as Ramesh Malik Versus Union
of India & others.

Before proceeding further. it deems appropriate 10 mention here the brief details of
order of Hon’ble NGT and proceeding taken up by the authority before issuance of the
Show-Cause notice to the project proponent in the present matter.

An O.A. No. 78/2021was filed before Hon'ble NGT containing the allegation that
Environment Clearance (EC) was granted by State Environment lmpact Assessment
Authority (SEIAA) Haryana in the favour of M/s Amarnath Aggarwal [nvestments PVL.
Ltd. under Entry 8(b) of the Schedule to the Environment Impact Assessment (E1A)
Notification, 2006 despite the fact that the project is situated from a distance of 3.90 km
and 1.6 km from two sanctuaries namely Bir Shikargah Wildlife Sanctuary and Khol-
Hai-Raitan Wildlife Sanctuary and keeping in view of the general conditions appended to
the Schedule of EIA Notification, the EC was 10 be granted by the Ministry of
Environment Forest & Climate Change instead of SEIAA. Haryana.

Keeping in view of all facts and circumstances an order was passed by Hon’ble
NGT on 25.03.2021 in the term that a joint committee of the SEIAA, Harvana and the
Chief Wildlife Warden, Haryana to examine the matter and to take further action as may
be found necessary following due of process of law.

Relevant Part of the same is reproduced here under:

 asrense 2. In view of the above averments, it will be appropriate that the matter is
examined by a joint Committee of the SEIAA, Haryana and the Chief Wildlife Warden,
Haryana within one month and such further action may be taken as may be found

cessary, following due process of law.
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In compliance to the directions of the Hon’ble NGT a committee with following

Members was constituted for enquiring into the matter:

I. Raj Kumar Sapra, IFS (Retd.), EX-Member, SEAC
2. Shri M. L. Rajvanshi, IFS, Chief Conservator of Forest (Wildlife)
3. Shri Shyam Sunder, Deputy Wildlife Warden, Haryana

That before submission of the report by the above mentioned joint committee, in-
house comments by Chief Conservator of Forest (Wildlife) were received vide letter
dated 16.06.2021 by the SEIAA, whercin following observations were made:

“It is very clear from the above table that project site of Amravati enclave is
situated outside of notified ESZ of WLS namely Bir Shikargarh and Khol Hai Raitan.

However the project site falls under 10 KM from the boundary of Sukhna WLS. As
ESZ of Sukhna WLS is not notified till now.”

That thereafter, committee submitted its report with the following conclusion:

“The EC of the above project, which is located within 10 KM of Bir Shikargarh
WLS, Khol Hai Raitan WLS and Sukhna WLS (towards Haryana Side), was issued on
25.03.2010. In view of the above OM dated 02.12.2009, prior clearance from Standing
committee of the NBWL was mandatory for this project, but the project proponent
started the construction work of the project without obtaining clearance from NBWL,
hence violation of this conditions has occurred.”

From the perusal of the comments received from Chief Conservator of Forests and
the report submitted by the committee, it is apparently clear that both ar¢ inconsistent to
each other and resultantly, no conclusion was drawn. It is apt to mention here that
meanwhile Execution Application No. 09/2021 was filed before Hon’ble NGT alleging.
for not complying with the order of Hon’ble NGT dated 25.03.2021 and upon this
application direction was issued by Hon'ble NGT to the SEIAA and the Chief Wildlife
Warden to file a status report. That keeping in view of the two inconsistent reports as
mentioned above and in view of the shortage of time request was made before Hon’ble
NGT in EA No. 09/2021. to grant time to enquire into the matter by a fresh committee.
After considering the status report dated 24.11.2021 and all other facts Hon’ble Tribunal
was pleased to make the following observations vide order dated 06.01.2022.

---------

8. From the above, it is clear that the project is prima facie within 10 km from the
wildlife sanctuaries in question and grants of EC by SEIAA, Haryana is prima facie

illegal.

[ a:"‘_-’_?%’__wﬁllccardingly, we direct issuance of notice to the project proponent, M/s Amarnath
N " Aggarwal Investments (P) Limited, wh ich may be served by the applicant with a copy of

e
i

2
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the paper book and an affidavit of service filed within one week. SEIAA, Haryana may
file further affidavit in 4 response to the above observations and also file a copy of the
relevant Notification of ESZ and other documents”.

Thereafter. keeping in view of the spirit of the orders dated 25.03.2021 and
06.01.2022 of Hon’ble NGT. Notice dated 18.01.2022 was issued to the project
proponent o explain “Why EC granted to the project proponent in the present case

should not be withdrawn?”

In response to the notice, firstly. time was sought by the project proponent to
represent his case. Meanwhile, a committce was also constituted consisting of the
following for carryving out a site inspection report of the project.

1. Shri Vinay Gautam, Joint Director (Tech), SEIAA

2. Shri Satinder Pal Banger, SEE, HSPCB

3. Shri Virender Singh Punia, Regional Officer, HSPCB, Panchkula

4. Shri Sudhir Mohan, AEE, RO, HSPCB

5. Shri Bhupinder Raghav, DFO Morni

Accordingly, a Site inspection report (Annexure-A/l) dated 10.03.2022 has been
submitted by committee, which specifically reveals the non-compliance of the conditions
of environment clearance stipulated upon the project at the time of granting environment

clearance. The violations by project proponent are re-iterated herein after:-

Part-A ‘Rpeclf' ¢ Conditions _
' Sr.No. _ Conditions Comphance
| viii ' Ambient noise levels shall confirm to | I Not complied with.
the residential and  commercial | |
standards both during day and night. @ Tests reports are not submitted by |
Incremental pollution loads on the | the Project Proponent. |
ambient air and noise quality should be
| closely monitored during construction
‘ phase. Adequate measures should be
|
|
|

taken to reduce ambient air pollution

and noise level during construction |

; phase. so as to confirm to the |

i __________ | stipulated residential standards. |

L xviii - The project proponent will construct | Not complied with. :
| rain water harvesting pits @ | pit per |

(acre for recharging the ground water | Rainwater harvesting pits as pt.ri

" within the project premises. - drawings approved by HUDA are |

 provided. :_

They are also cleaned regularly: as |

informed by the project proponent. |

Only 7 RWH provided in place of |

. [9RwH. __ | ‘

|

|

Operational Phase ) S

6. Ambient noise level should be | Not complied.

| controlled to ensure that it does not | Not submitted noise monitoring |
exceed the preseribed standards both | report. '
within and at the boundary of the |

| proposed Township project. |
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;'I'hr: project proponent shall setup rain |
| water harvesting pits @ | pitarea |
having 400 mm bore and 200 mm
| slotted pipe as proposed for roof run- |
' off and surface run-off, as per plan |
- submitted should be implemented.
Before recharging the surface run off,
| pre-treatment must be done to remove
suspended matter, o1l and grease. The
! bore well for rainwater recharging
' should be kept at least 5 mts, above the
highest ground water table.

Not complied with.

'Out of total 9 RWH pits, 07

Rainwater harvesting pits have |
been provided. These are regularly
cleaned as desired as stated by PP.

__P_a_!_‘t-B: General Conditions

_____ Sr. No Conditions Compliance !
2. ' Six  monthly compliance reports Not complied with.
' ' should be submitted to the HSPCB and |
Regional  Office. MOEF. GOL ' Not  submitted six  monthly
' Northern Region, Chandigarh and a | compliance reports to SEIAA |
‘ . copy to the SEIAA Haryana. | regularly.
<! 4. I All other statutory clearances such as | Not complied with.

the approvals for storage of diesel |
from chief’ Controller of Explosives. | PP_has not submitted NOC from
Department, Civil  Aviation | NWLB for ESZ for Sukhna Lake.

| .
| Fire

! Department. Forest Conservation Act,
| 1980 and Wildlife (Protection) Act.
1 1972, Forest Act. 1927, PLPA 1900,
- ete. shall be obtained. as applicable by |
| project proponents from the respective i
| authorities prior to construction of the

| project.

In response to that Project proponent pleaded for granting some more time to

represent his case. The time was granted and project proponent was afforded another

opportunity for presenting his case vide office order no. SEIAA/HR/2022/217-221 10

appear on 24.03.2022.

The matter was heard on 24.03.2022 & 31.03.2022. Before proceeding further. it

is appropriate to mention here that in the present matter the following important issues

have been framed to arrive at the conclusion:

Whether, the act of granting the EC by State Environment Impact Assessment

Authority (SEIAA), Haryvana is in consonance with the EIA Notification dared

14.09.2006 and within it’s jurisdiction?

2.

Whether, general condition appended to the Schedule in reference to the change

of Category from ‘B’ to ‘A’ due to the presence of project within 10 Kms from

the boundary of (i) Protected Areas notified under the Wild Life (Protection)

Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution

Control Board from time to _time, (iii) Eco-sensitive_areas as notified under

section 3 of the Environment (Protection) Act, 1986 are applicable in the present

matter?
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3. Whether the project involved in the present matter falls within 10 km distance
from Wildlife Sanctuary, Sukhna?
4. Whether, any violation of the conditions of EC has been committed by the

project proponent and thus, the case of the project proponent is liable to _be

treated as a violation case?

Before taking up the issues it is appropriate to mention here that issue No. 1 & 2 are

interconnected and thus, both are taken up collectively.

FIRST & SECOND ISSUE:

In reference to the first issue, project proponent has made the following
submissions vide his reply dated 24.03.2022 and also repeated during the oral
submission:

“2. Though it is the case of the Project Proponent that prior EC is not required as the
project in question does not cross the threshold prescribed under Clause S(b) of the 2006
notification, nevertheless even then 'General Conditions' stipulated therein do not apply.

3. That General Conditions are not applicable to Clause 8(b), as has been specifically
excluded by the notification itself. General Conditions have been made applicable to
other clauses of the Schedule except Clause 8.

Consequently. the projects under the said category cannot be treated as Category-A'
projects and State Environment Impact Assessment Authority is the competent authority
to grant EC. Hence, there is no illegality/ infirmity in the grant of EC by SEIAA.
Haryana.

4. That the above issue, regarding applicability of General Conditions to Clause 8 of the
Notification was clarified by the Additional Advocate Genera before the Hon'ble
Supreme Court in the case of RE: Noida Memorial Complex Near Okhla. Bird Sanctuary
(2011) 1 SCC 744 wherein it has been specifically observed as follows:

"60. Mr Raval, learned ASG, produced before the Court, the draft Notification

No. 8.0. 1324E, published in the Gazette of India Extraordinary of 15-9-2005. In the
draft notification there were two general conditions, GCI and GC2 and in regard to

"(a) Construction of all projects (residential and non-residential), and (b) New
Townships and Settlement Colonies", the application of GC2 was expressly indicated

in Column 5 of the table. Later on, in a meeting held n 6-7- 2006, chaired by none else
than the Prime Minister, it was decided to leave all construction and township projects,
housing an area development projects in the hands of the State Government. If was
Surther decided that for all projects involving more than 1,560,000 sq m of built-up area
and/or covering more than 50 ha, the EIA requirements should correspond to Category

A, even though the clearance would be granted by the State Government. Mr. Raval
submitted that in light of the decision taken in that meeting, in the final Nofification
issued on 14-9-2006, the application of general condition was removed in respect of
Items 8(a) and 8(b) in the schedule. In view of the changes made in the two items in the
final notification, Mr. Raval also contended that the general condition has no

Q--- t—{s{p‘p!u ation to Items 8(a) and 8(b), regardless of the project’s proximity to any

[ &/ "*skm tuary or reserved area.”

| ,_“fﬁ \I‘."
= 3
| 2\ Haryana




3. Hence, the State Authority was fully competent to issue the EC. Further, if there was
any defect/ limitation in the jurisdiction of SEIAA to grant EC, at no stage did the State
Authority inform/ mention/ express to the project Proponent its inabilin/ lack of
Jurisdiction to grant EC. The issue of lack of jurisdiction, if any, should have been
pointed out by the Authority itself pursuant to which Project proponent would have taken
such further steps, as directed. The application was never returned or referred by the
State Awthority. Project Proponent could not be held responsible. especially in view of
bonafide steps taken. "

Having gone through the relevant EIA Notification. 2006 and the facts and
circumstances of the project involved in the matter. it has been observed that the built-up
area of the project in question measuring 1.34,000 sq. Mtrs and is covered under the
Entry 8(a) titled as “Building and Construction Projects™.

Further, perusal of the schedule appended to the FIA Notification dated
14.09.2006 reveals that against cach entry from Sr. No. 1 to & defining the project or
activity. in Column 5. where the general conditions appended to the Schedule are
applicable. the expression “General Condition Shall Apply” is provided.

For instance. under entry 1 (c) for River valley projects it has specifically been
mentioned under Column 5 that “General Condition Shall apply™. Further, a note is
appended that “Irrigation projects not involving submergence or inter state domain
shall be appraised by the SEIAA as Category “B” Projects.” Similarly. under Fntry
I{a). I{b). 1{d) and so on, same pattern can be observed.

However. in Entry 8(a) & 8(b). no such expression is there. From the analysis of
the above, it is apparently clear that expression has been given in the entries where it is
required and nothing is mentioned in the entry where it is not required and it is a settled
rule of interpretation where language is clear, there is no need to fill-up the omission.

So. keeping in view of the above |ﬁemioned observations. it is considered view
that issue No. 1 & 2 are in support to the action of granting the EC by SEIAA. Therefore.
answered: AFFIRMATIVE. SEIAA acted well within its jurisdiction to entertain the
issue of grant of EC.

THIRD ISSUE:

In this issue the project proponent submitted that no violation has been committed

eference to the location of the project as the general condition were not available on
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the project and the further Sukhna was declared as Wild Life Sanctuary in the 1998,
much later than the grant of licence and commencement of construction by the project
proponent .

Further the declaration of 1998 was made by UT Administrator Chandigarh and
subsequently ECO- Sensitive zone of 10.53sq.Km was notified in 2017. No such
declaration has been made by state of Haryana till date.

A draft notification for notifving Eco sensitive Zone of more than 23sq.km in
Haryana is under process .The licence area of township is clearly outside side the area
given in draft notification send by Haryana.

Perusal of letter by Deputy Chief Wildlife Warden, Panchkula, addressed to Chief
Conservator ol Forest (Wildlife). Panchkula, dated 26.05.2021 clearly reveals the factual

position as given below in the tabular form :-

' Sr.No. | Name of  Name of Distance from | Distance from ESZ

| project | nearby WLS of WLS

| projected area

I :

| 1 " Amravati | BirShikargah 4010 meter 3780 meter
' Enclave @ WLS 1 (30045°337.16N) | Project site situated outside
| 5 ‘of ESZ area as per

| (76054°29".18E |
| | notification of 23.11.2016.

Kholhairaitan | 880 meter

% ~do- - 700 meter s
WLS | (30044°417.32N) | Project site situated outside
z (76054°39".64E) | of ESZ arca as per
| notification 01 24.10.2016.
3  -do- - Sukhna WLS 1620 meter | Proposal of ESZ

| (30045°237.63N) | (towards ~ Haryana  side)

5 _ (760547 187.40E) = under consideration.
; ' however, Hon'ble Punjab
% | | and Haryana High Court,

| | Chd. has directed for a
| minimum ESZ of | KM
from boundary of Sukhna
WLS. Keeping in mind this
fact the project side is out of
proposed  (High  Court
direction) ESZ. however. it
falls under 10KM from

As clearly evident from the discussion made above, Eco Sensitive Zones for Bir

Shikargarh WLS & Khol Hai Raitan WLS has been notified vide notification Dated

%—é "_\g.lﬂiﬁ & 24.10.2016 respectively and project lies well outside the Eco sensitive
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zone. However, proposal for notification of Eco Sensitive Zone for Sukhna WLS towards
Haryana is still under consideration. Till the time Eco sensitive Zone for Sukhna Wild
life Sanctuary is notified, the general condition of taking prior clearance from concerned
authority prior to commencement of construction is applicable if the project lies within
the distance of 10km from Wild Life Sanctuary. Similar observations has been given in
the letter dated 26.05.2021. as provided above.

From the above made discussion, it is established beyond reasonable doubt that by
commencing the construction activity without taking requisite clearance. violation of the
conditions imposed in Environment Clearance Letter Dated 25.03.2010 has been

advertently committed by the Project Proponent.

FOURTH ISSUE:

The following submission has been made by the project proponent:

“1. That the 2nd inspection report by the Joint Committee of Chairman SEIAA. Harvana
and Chief Wildlife Warden, Haryana dated 15.09.2021, have relied upon para 2(iiij
of the OM dated 02.12.2009 to conclude that prior clearance from Standing
Committee of NBWL was mandatory and there is a violation of the said condition.
However, it is relevant to mention that the Project Proponent acted bonafidely and
the said observation is based on incorrect interpretation,

by

It is relevant to mention that OM dated 02.12.2009 was issued when the application
of the Project Proponent for grant of EC was already pending before SEIAA. The
said notification was never brought to the notice of the Project proponent. No
specific information was obtained from the Project Proponent, as stipulated under
the para 2(ii). There was no specific condition stipulated in the EC that
"environmental clearance is subject to obtaining prior clearance from forestry and
wildlife angle including clearance from the Standing Committee of National Board
for Wildlife as applicable”, as per para 2(iii) of the said OM. The Project Proponent
had diligently submitted its application for grant of EC. In case there was any change
in Proponent by giving an opportunity to meet the additional compliances making the
specific conditions in EC. Now. after 12 years of grant of EC, it cannot be said that
Project Proponent faulted, without any basis. The onus was on the Authority lo
communicate the same to the Project Proponent burden of which cannot be shified

HOW.,

That the perusal of para 2(iii) of the 2009 OM reveals that the condition of 10 km.
mentioned therein is based on the order, dated 04.12.2006, passed by the Hon'ble
Supreme Court in the case of Goa Foundation. However. the said interpretation in
the said OM is also erroneous since the said order directed that the distance should
be 10 kms. This is evident from re copy of the said order, which is attached as
Document-16. The same be clarified by a three judges bench of the Hon'ble Supreme

Court in the case of Goa Foundation v. Union of India (2014) 6 SCC 390, wherein
::\{he Court held as follows:

57
A _
yana _,.J_ = | "It will be clear from the order dated 4-12-2006 of this Court that this Court has

g
_. ":ﬁ;}r’ passed any orders for implementation of the tuken on 21-1-2002 to notify areas

e

s
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within 10 km of the bound national parks or wildlife sanctuaries as eco-sensitive areas
wil to conserve the forest, wildlife and environment. By the order dated 04- 12-2006 of
this Court, however, the Ministry of Environment Forests, Government of India, was
directed to give a final opportunity all States/ Union Territories to respond to the
proposal and also to the Standing Committee of the National Board for Wildlife the
cases in which environment clearance has already been granted in respect of activities
within the 10 km zone from the boundaries of the sanctuaries and national parks.
There is, therefore, no direction, interim or final, of this Court prohibiting mining
activities within 10 KM of the boundaries of national parks or wildlife sanctuaries.”

4. Hence, the basis of 2009 OM is completely misplaced and cannot be a basis for
concluding that there was any violation by the Project Proponent or that the EC was
erroneously granted.

5. Thar it is also relevant to mention that the 2009 OM was superseded by OM dated
08.08.2019, a copy of which is attached as Document-17. It has been clearly stated
that for projects located outside the Eco-sensitive zones, prior clearance from
Standing Committee of National Board for Wildlife will not be applicable. Further,
OM dated 16.07.2020 clarifies that State Governments not to insist upon wildlife
clearance for developmental projects outside the Protected Areas.

11l. PROJECT IS OUTSIDE THE ECO-SENSITIVE ZONE

. That admittedly, the project in question is located outside the notified Eco-sensitive
Zones of Khol Hi Raitan Wildlife sanctuary and Bir Shikargarh Wildlife sanctuary,
even as per the report of the Joint Committee. As far as Sukhna Wildlife sanctuary s
concerned, the project is bevond the | km. specified by the Hon'ble Punjab and
Harvana High Court and as per the order passed by the Hon'ble Supreme Court in

Goa Foundation (supra).
IV. MASTER ZONAL PLAN

1. The Township in question is Sector-2 of Pinjore-Kalka Urban Complex and s
approved as per Master Plan by Harvana Urban Development Authority. The Master
Zonal plan is prepared in consultation with the Departments of Environment, Forest,
Urban Development, Tourism, Municipal, Revenue, Agriculture, Haryvana State
Pollution Control Board. The Township is bevond the Eco-sensitive zone of the 2

wildlife sanctuaries and forms Sector-2 of the Master Plan. Hence, the Project

Proponent has not committed any violation and the construction is in accordance with

the sanctioned and approved land use, It is relevant to mention that none of the

departments ever raised an issue regarding the same. The permitted land use of the
area has been shown to be 'Residential’ and there is no violation by the Project

Proponent.”

In addition to the mentioning of submission. it is also appropriate to mention here
the General Conditions specifically incorporated under the heading “PART B GENERAL

CONDITIONS" in the EC letter granted vide letter dated 25.10.2010 and relevant portion

of OM dated 02.12.2009. issued vide MoEF& CC:
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GENERAL CONDITIONS EC letter dated 25.10.2020:

“All other statutory clearances such as the approvals for storage of diesels from Chief
Controller of Explosives, Fire Department, Civil Aviation Department, Forest
Conservation Act, 1980 and Wildlife (Protection) Act, 1972, PLPA, 1900, Forest Act,
1927 etc. shall be obtained, as applicable by project proponents from the respective

authorities prior to construction of the project.”

Relevant portion of OM dated 02.12.2009:

“Procedure for consideration of proposals for grant of Environment Clearance under
EIA Notification 2006 which involves Forest land and/or Wildlife Habitaf® It is
specifically provided that :-

¥ coviovsosuunin A specific condition shall be stipulated that the environmental
clearance is subject to their obtaining prior clearance from forestry and wildlife
angle including clearance from the standing Committee of the National Board for
Wildlife as applicable. The investment made in the project, if any, based on
environmental clearance so granted, in anticipation of the clearance from forestry
and wildlife angle shall be entirely at the cost and risk of the project proponent and
Ministry of Environment & Forests shall be responsible in this regard in any

manner”.

Having gone through the all documents pertaining to the matter and carcful
consideration upon the submission of the project proponent and reports of the
committees, it is considered view that joint reading of the conditions imposed by SEIAA
Haryana vide letter dated 25.03.2010 and OM issued by MoEF & CC as reproduced
above clearly points out that it was the sole responsibility of the Project Proponent in the
present case to obtain all the requisite statuary clearance from the relevant Authorities
mmcluding Consent under Wildlife (Protection) Act, 1972 and Forest Conservation Act,
1980. However, the plea of project proponent regarding not knowing about the statuary
requirement have no effect as it is a scttled Principal of Law that “Ignerantia non
excusat” i.¢. ignorance of law is no excuse. Not being aware about the rules, regulations
and Notification, can never be taken to be as blanket protection for violating the

s conditions imposed.
4
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clearly reveals that no clearance has been obtained from the requisite Authority, prior to

starting of construction of the Project, which amounts to a violation of Conditions of the

IEC. Thus, the answer to the fourth issue is affirmative.

In view of the discussion made above, before embarking upon the details findings.

it is appropriate to mention summary of the conclusion in the tabular form:

| clearance and permission by the PP

after the expiry of EC on 24.03.2017.

two wings of cineraria block on the |
' green belt and revised building plan |

Sr. Issues Findings i
No. |
1. | Grant of EC to M/s Amar Nath | SEIAA acted well within its jurisdiction!
Aggarwal Investments Pvt. Ltd. |to entertain the issue of grant of |
dated 25.03.2010. Environment Clearance in this case. E
No irregularity observed. i
2. | Whether project falls within 10 km | Yes, |
distance from Wildlife Sanctuary Project falls within 10 km from Wildlife '
Sukhna Sanctuary, Sukhna (as per the report |
dated  10.03.2022)  Annexure-A. |
Activities without |
permission/clearance amounts to clear
cut violation, ]
3. | Whether Project Proponent is liable | Yes,
for actions on account of violations | Project Proponent is liable for action for
the violations i.e.
« Penalty
« Environmental Damage
Assessment
s Compensation (as per SoPs dated
07.07.2021 issued by MOEF & |
CC. GOl
4. | Whether prosecution action is due to | Yes,
be initiated As project remained without EC for
almost 3 years i.e. from 24.03.2017 upon
expiry of the EC to 05.01.2021 and
further failing to comply with the general
conditions as stipulated in the original
EC dated 25.03.2010.
5. | Construction made without valid | In this regard, Project Proponent has not

given clear position except “that the
township in question is sector -2 is
Pinjore, Kalka Urban Complex and is
approved as per Master Plan by Haryana
Shahri Vikas Pradhikaran and denied any
violation thercof™.

Regarding construction carried out
during the period of absence of EC i.e.
24.03.2017 to 05.01.2021, PP has failed
to explain and produce any cogent
evidence.

Rather PP seems to have opted to remain
silent about the construction of EWS
Flats and Booth opposite to cosmos and

11
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| dated 30.01.2018. This act of the PP
‘ needs to be equated, as construction |
carried out without clearance i.e. EC in
] terms of EIA Notification.

Hence. this act amounts to clear cut
i violations under the EIA Notification |
I dated 14.09.2006.

From the above. it is clear that the project has been built/constructed under
violations of the conditions as stipulated in the EC dated 25.03.2010 duly granted in
terms of the EIA Notification dated 14.09.2006 and other instructions issued from MOEF
& CC. GOI from time to time.

Therefore, in view of the violations committed by the project proponent as
observed in the preceding Paras’ and powers delegated specifically by MoEF& CC vide
Notification No S.0. 637 (E) dated 28.02.2014 to the SEIAA for keeping environment
Clearance in abeyance for violation of the EC conditions or withdrawing the respective
EC, Authority hereby consider that the present case is fit to withdraw the Environmental
Clearance issued vide letter dated 25.03.2010 and subsequent, Extension granted thereto
vide letter dated 05.01.2021 issued to the M/s A.mamalh Aggarwal Investment P Ltd for
construction project namely Amravati Enclave-NH-22, shopping mall + 1080 f{lats +
plots at Village Bhagwanpur, [slamnagar Chandimandir- Kalka National Highway ncar

Panchkula.

Accordingly, EC dated 25.03.2010 granted and subsequent extension dated
05.01.2021 hereby stands withdrawn with immediate effect. Henceforth, PP shall not

carry out any new activity/construction/expansion relating to the project.

As project proponent has rendered himsell liable for action for the violations
within the scope of SoPs, issued vide F.No. 22-21/2020-1A.III dated 07.07.2021 by

MoEF& CC. Gol under EIA Notification dated 14.09.2006 and Environment (Protection)

Act, 1986 for penalty and Environment Damage Assessment by the Experts, a Sub-
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taking into account all aspects relating to violations under EIA Notification dated

14.09.2006.

The Sub-Committee shall comprise of the followings:

I. Chairman. State Expert Appraisal Committee, Harvana

2. Dr. Rajbir Singh Bondwal. IFS. Member SEAC
3. Regional Officer. HSPCB. Panchkula
4. Regional Officer. HSPCB. Ambala

5. M/s Perfact Enviro Solutions Pvt. Ltd (Environmental Consultant)
The cost to prepare Environment Damage Assessment Report shall be borne by

the Project Proponent.

L.egal action as per the provision of Environment (Protection) Act, 1986 as may be

due for the violations noted above shall be taken accordingly.

To be communicated

4 e

Sameer Pal Srow,
Chairman,

nvironment Impact Assessment

Authority, Haryana

Dated: 01.04.2022
Place:
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New Dialpi. the 23rd Nrwmber, 2016

=0, 35 !&E).wWHEREAS._ a :ira."ci:{m:‘fmlien Was published in the Gazatte of fuulia, Extrnording v, vide
natiffeation of i Government of Indhia-dn e inistry of Environment, Borpys aad Climge LUhange rumber 2.0, atay,
dited e 26% May, 301s viting objectivns angd Sugiestions from Al persong Hkely oo affeoted therahy i, tha

#rd ol sigy Favs from dage o1 Whith ¢opies of the Gazetts eititaifiiig the Haid notifcation wee MAGE avaiiable iy phe
mabio,

AND whiress, ohifactions ang SUZRRAtOng rupaives from all persiny ang Stakeholdors in Youpdnse i the draf
enioaten have bepn dily considered by ihy Leniral Covernmens:

WHERE2S, the Bie Shilargarh Wildiife Sanctuary of 787 hectare situntod in Harvass S and {0l wigdyy
Shivalik hig BYSIE and it je tocated a1 gn 2liitude of abgu 400 msters ahove Sea Lovel and is 5 part of Ghaggar Hyey
taichiments ang Surtoinded by forest sreas and 5 fawe villages and seasonal river nameq Kausha!ya'mfginn:ing i the
- . adjeinimg Himachai SRR pagces thmugh the setary and tha gitive arew of thin SABCIIATY 9 myped, U of cong InErdtes,
oL clayang st Baving the charactery of allyviag deposiy; %

AMND W?-f}%‘&.’fiﬁs. Bir Shikargary Wikdlifa Smmuu_w 208 thick foresy and dogeis cRieei (K hdie] s the
dininan Speties of this arey and Hie farger gurt nf e, FHCLATY is a nanp) Tarest ang anmade Plastatian 3 apecica
ke Fuontipigs Globuiug {Safeda) ang Tectons et (Feak) have #lso-becn dane apd mmeng fauna, leanard is op (4
top of Mararchy ang “ther animaly ape Spatteq Deer, Sumbar, Wild Boar, Rhawg Munkey, Langoor, Hinem, Junigie
Commog Mangooss, fnd;, Fox, Jackal, Poreupinie, ete. !

AND W}FE-T:’E}.{AS, it BECESSATY 1 cunsserve N proseet the e, the gxtent g Boundarier of
sperified jn Paragtaph | gf this Botifioation araung He protected areg or the Bir Shifargach Wililiza Sanctugry as
SEHsitive Tona from Hogical ang envirenmenga point of view #a2d 6 prohibi B of industrics
pemtivn and Provesses in the said Eco-sensitive Zione;

&
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NOW, THERRE i | Exercise of the Powers conferred hy sub-section ¢ 13 clauge () kel elagee {xiw) wr sub.

section ¢ e Environmen (Protection) Ace. LBRE (26 of 1986 read wyy, Sub-rujy (3
of Pile-§ of the Environmen {Protention) Rules, 1986, the Crnirat Governmen: hereby BOLifTes an arey wis 40 extemy of
BT snetres from the boundary of tha Bir Shikargary Wildlife Sanetiary in the State of Harvana g5 the Ry
S?&ft'arg;zf?-‘- Wild)ie Rnncr:mqv Eoo-sensitive Zong herginattog referred o g the LODesengin Ve ZLone), details &8 which &re

&
% drgdae ey,

Extest ang bovnidurias or Eco-sen Sitive Zong . B The Eeresungitve Lone varies from zerg 1 97 ety Aroing
the bowrnsiary oF B Shikargarh Wildiife Sanctuary ang the total ares falling under this Eoo-Bensitive Zone is 113)
hectarey ugfi\raxéma!eiy. b

{2) Rip Shikargarh Wildlife Sanctuary iy situated in phe Panchikula Bistrior of Haryana e between Jny sy ‘Bt
2004701 Ny latitude and hotwepy 760 56'34.057 16, 75p S3B.62" Bas fengitude,

&3] Themap of Eco-sensitive Lone boundary WERther with iy latitude ana eupiude 5 eppended 5¢ Annexure R

coordinates of Eeousenstive Zone with i atitude ang lonpitude 5 2Hended as Anpegeapy i

£53 The villagns whoge BTRR 07 Dares therags falling within the Ecomsensitive Lot are apnended 4. Anmexnrayy
. Zova Mastep Plan for Ec_n-sensiiiw: Long.. {1} The State Covernment shall for ihe FUED0YE of the &
Zone preguie

Oficial Guy

Si-Bungitive
=oa Zoviad Master Plan, within 3 PO of twar vears from the date of publication of fiys| netificating in e

Az, i consiltasion with loeg] Peopis ang adhering to tha Stiprlation given in this naiti fisation
§4 The ZonslMaster Plan shai e Bpproved by the Competayt Authority in g State Govermpen

% - - .‘é . ) ¥ r )
{3} The Zonal Baster Plan for the Een-sensitive Zong shall he prepared By ths Siate ¢ip
i Speeified
by the Cane:

Verninest in
i Rotifieation and also in COnSOnENG: with the Fehevant Clengpa) and Srate laws g tha g
Governmeny, i# any

T gy
NS e

i3 This Zonaj Master Plan Sitail b Brépared in CEtsIRLON with ai) toncemed Sipsa Departman:

5, Aagrgl:

{1 Erviran mrent;

{1} Forest:

(Y Urbap Dcveic}pmenz‘,
fivy 1 anrigm;

M Munisips 5 b

wii) Auricultirs: ;

@t Master plan ghai Hrovids for restovation of desuded ATERS, Contervy of ez
anagemen: o sehment Areas, watershe Managemer:, Iroundwaler MaBagemen; sl ame
BECES Of ey COTMINLY angd such other RE0LCIS 07 tha eColagy and Laviranment 1hy sed mtenting
{7 The Zoniat Master Pigy shali demarpars all the exiging WeTshipping Pplages, vilage ang #rban wam;
a1 kinds of fap, L agrinnltyea] areas, fartile lands, grepy Areas, such as, Parks and ks places, ko
oreharde, lakes her watey bodies.

{63 The Zons:

Master Plan shall regulate develnaman: 8 Eco-sengitive Zone asty = Ure Ec.:—é"r':@xn‘!?p s

Sphens
v ef fapgl CUMNGn ey

i Minsures ¢ be tiken by Srace Gowrnmem.»?“ﬁe

i Stale Governmung shell sake the foi!n\vmg Mohsures fp
BIvINg efect to the Pravisions of this aotificatpn, aimely.

{13 Landuge, . F@rmt.s‘_ Bortieuinge AR, Agricnluga) Breas, parks ang Open Soaces oafarked fnr
COUSENSIYe e shall ot be Hod er converred o areas fur Commarcial wr elusty

Provided g

the conversion of agrieniinr,)
Eeemdendarion of

Dlands wiig the Ecosonsitive Zone may he
the Msemwréng Cotnmitive, and With the oy approval of sy

State overn 10 mper
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esidential needs of local residents, and for the activities listed against gerial nutbers 24, 12 and 17 i olumn {2) af the
Table in Parapraph 4, namely:.

i} Small scale industries noy causing pollution;
{if) Rainvwayer harvesting; and
THE Cotizpe industyies ncluding vijlage wilisans

Proviced further 1y M0 use of tnbal jang shalf pe pertitted for commercial and indugimal devalopmen
hvities withour the PTST approval of the S Government snd withous compiiance of the provisiens of article 244
the Constituian or fhe law for the time being in fores, 1oeluding the Schedpled Triber and other Traduticnn] Fopegt
Dwellers (R, ‘Enition of Foresty Raghts) act, 2006 (2 of 2007):

Proviled alys that 33Y CITOr appearing in tha land records Wwithin the Eco-sensitive Zone shali be verrected by
e Sate Govermnent, after obtaining the views of the Monitoring Committee, once in gach case and the comaction of
said evror shall ha intimated to the Centra) Government in the Ministry of Envireamen:, Forest and Climats Change,

Provided also that the above correction of error shall not include change of land use in LY CHS? eXoept ac
Provided under this sub-pamgmph:

Provided also thay et shall pe o consequential reduetion in Breen ares, such as forest argg and agricultirs)
arsa anst efforts shall e made 1o reforest (e nused or unproductive agriculnual arsgs,

{2 Natara) Springs.The catehment areas of 5 aatural springs shall be identified ang plans fior their ConsErvation
it rejuvenation shalg e Incorporated in the Zonal Master Plan ang the guidefines shall he drawm up by the Srage

Covernment i o e Amanner ag 1 prohibit the devalopment Achivities at or near these areas which are detrimental 1o
Raow-driny,

{3) Tourism.-(a} The aetivity relating to tourism within the Eco-sensitive Zone shall be as py Tourism Maste:
Plan, which shali ‘armi part of the Zana) Master Plun,

ihj The Tourism Master Plan shall be prepared By the Department of Tourism, Governmen of Harvang i
Consuifiation wit) Departmeny of Revenue ang Foregts, Go ¥ermument of Haryana,

2} The activiey of taurism shall he regulatd ss under, nameiy.-

1} all new tourigm 2ctivities or EXpansion of CRIStng tourism activities within 1he Eeo-sensitive Zons shall by in

secordance with (fe Beo-tourism  guidelines ssued by the Nationa) Tiger Censervation Authartty, Ministry of
Environment ang Forest and Climate Change (as imended from time 10 time}- wirk emphasis op eCa-tourism, eco.
education and ece. ‘evelopment and based oy carrving capncity study of the Eco~sensitive Zonx,

[§11] NEW Construction of hotels and resors shall not e permitted within the Eco-sensitive Zone;

(i ull the Zomal Master Plan is spproved, dcvc!npment for tourism and expassion of WRISHOY ot Activitiey
#hall be permigeq ¥ the enneernad fegulatorpanthoritisg based on the actunl site specifie serutiny and reeumniendation
of the Monitoring ¢ oEnmittes,

4 Naturg] Herjtage . A1 sites of valyghle Balural heritage in the Eco-sensitive Zone, such as the gene poo!
ERMVE Irsag, roel, lormations, walerfalls, springs, BOTRSS, groves, caves, points, walis, rides, cliffs, erc chall be
identified ang Preseived and plan ghay) be drawn up for theiy Pratection and Conservation, within six manthz Fam te
date of publication , thig notification and such plan shall form part of the Zonal Master Plan

15) Man-made heritage sitps.. Buildings, Mructures, anefacts, areas apg FIECINCs of historicg), arohiecturl,
aesthetic, and cultiral significance shali be identified in the Eco-sensitjve Zone and pians for e Conservation shail be
prepared within g5 #anths from the dags of publivation uf tiyg natification ang ncorporated i the Zonal Master Plgy

fa) Naise Poilution.- The Environment Department o the State Gnvmn_mm shall draw WP guidelines ang

requiations for the cangrgl of nuise poltuion i the Eco-seasitive Zone in Accordance With the provisions of the Aje
(Prevention and Comro) of Polluzion) Ao, 1981(14 of 1981} and the rules made thereunder.

(€] Alr pollutiog.- The Environmen; Depattment of the Statz Government shall draw yp Buidelines nnd regulatin,
for the contro] of ajy pollution in the Eco-sensitive Zene sccordance with the provisians of the Ay (Prevention and
Contral of Pollutipn) Act, 1951 (14 of 198 and the rules made thereunde;

(8} Dlsuhargv.- of effluents,. The djschur[-:e of troared effivent in Eco-sensitive Zone shull be it avcordanes with the
Provisions of the Warar ¢ Prevestion ang Contriv! of Puilution Agy, 197406 of 19743 ang the rules mades therennder,

1% Selitt waste, . Disposal of solig Wwastes shall be as under;.
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[ParT I--NEC, 3

it} the solid waste dispesal in Beo-sensitive Zone shall be carried out in aceordance with the provisions of the Sohg

Waste Mana;
Climate Char

111 the lacal suthorities shall draw up plans for the segregation
componsits,

ment Ruies, 2016 published by the Government of India in the Ministry of Envirorment, Forest and
e vide notification number 5,0, 1357(E), dated the §* April, 2016 a5 amended from time ta time;

of solid wastes into hindegradable and non-tiodepradahls

(1ii} the bindzaadabie mazerial shall be rec veled preferably through composting or vermiexlture:

(i the merganic materal may be disposed in an environinents

Hy acceptable manner at site(s) idenufisd autside the Eco.

semsitive Zon und no burning or mcineration of solid wastes shall be permitted in the Eco-sensitive Zone.
5] Bic-medical waste~ The bio-medical wiste disposal in the Beo-sensitive Zope shall be camed -out in

sccordance with the provisions of the Bia-Mediea! Waste M

Rules, 2016 published by the Government of

lucia in the Ministry of Environment, Forest and Climate Chang; vide notificetion number 0 S.R J43(EL dnted the

28th March, 716, as amended from time 1o time

() Vehicular traffic. - The vehicular movement of traffic shall be reguiaied in o habitar fmendly manner and
speaific provisiong in this regard shall be imcorparated in the Zonal Master Plan and 1] sueh time as the Zonal Mas:er
Pinn 18 preparced and spproved by the vompetent suthanty in the State Gavernment and the Monitoring Committes shall
monitor comptiance of vehicelar movament under the televant Actsand  the rules and regaslations made thereunder

3. List of activities prohibited or to he regulated within Eco-sensitive Zone.-All activities in the Eco-sensitive
Zome shall be govemed by the provisions of the Environment (Proweetion) Act, 1986 (2% of 1956} and the niles made
thereunder ant shallle regniated in the manmer spusified in the Table below, namely - F

TABLE
- - —_———
S1 No. | Activity Remarks
SO —— e IS et oo
i) i 2 i (%3]

A. Prohibited Activities:

wmercial  Miming,  stone quarrying  and

| “rushung units,

(2) All new and cxisting minmg (migor and msor !
minerals), stone yuwrrving and e units ate
prohibited except for the domestie needs of hona fide
local residents, —-

(b) The mining sperstions shall strietly be in aceordence |
with the orders of the Hon'ble Supreme Court dated |
04.08.2006 in the matter of TN, Godavarman
Thiremulpad Vs, UOI in W PUCH Na 203 of 1995 and
dated 21,04.2014 i1 the murer of Goa Foundation Vy
UOLin W.P{C} No. 435 of 2012

———if

(SR . e

| Lommercin! use of Srewnnd,

#ting up of saw mills. No new and expangion of existing saw pulls shall be
i permitted within the Eco-sensitive Zone j
e
3 Sefting up of industiries causing water or air or | No new or expansivn 0f polluting industries 15 the Ean.
ot or noise pollation. sensilive Zone shall by permitied,
4 Uiz or production of any hazardous substances

Prohibited (except as oferwise .nrm ded) ax p:_r
applicable laws.
.._._._....,_.‘._ ......... e .._...__......I.._ —— e . __1
Probibited | (except as  otherwise provaded) ag per |
applicahle laws. y

of new major  hydroelearic

Prohibited (except as otherwise provided) ns per |
applicable lawe. !

1. Drscharge of untreated efflyents and salid waste | Prohibined (except as  otherwise pr;;'idl::x;} 85 past
- vatural water bodies or land ares, applicable laws, ’
Fog o et — T o M= T
| & Setting-up of brick kilns Prabibited {oxcept 38 otherwise provided] as per |
| applicable laws. |
T S,
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EAIT [[-wvs Mii)] WLy 1 Ty . It 15
=,,_____. e T _'——-—-._..,.___ A= —-._......_-._-_._._...—-4—----—\.._,______._._..__.
i3 | L ummercial helicopter services Prohibited {except as otherwise provided) as pe |

H applicable laws F|
3 Ises af Dlastic carry bn;s - “ Pruhibiwdq(“uwcep;\ ;“:d:e;mec p_rmlrh-cr ‘as pc‘r_?
[ | | applicable jJaws. |

—— e T e SO el S

' B. Regulated Activitles: |
, o T Ve TP i D e e e O
8] L Commercial eztablishment of hotels and resorts, ] No new commergial hotets and resorte shall be Permined

within one kilometer of the boundery af the protecied
&rea or up o the boundaty of the Feo-sonsitive Zone
! whichever is nearer exeapt for accommodmion for |
| . lemporary occupation of tourists reated to ecc. friendly |
i | } tourism activities: |

exient of the Ecpegensitive Zane, ail new toursm
activilies ar expansion of BXISUDG sotivities sholl be in |
| conformity with the Eco-Tounism Master Plan i

| I Provided tha, beyvond one kilometrs  or up 10 the

Commercial eco-tourism sstablishments 15ty be

| regulated stiietly in secordancs with "The guidelines for
laking non-forastry ectivitles in Wild fife hohiters~

1 issued vide F, Ne, 61042017 wi dated 15-03.201) by |
I the Ministry of Epvironment and Forest {W1L, Division), |
t ? New Delbi ansd - Mationm Tiger Comservating Authority |
| Guidelines (ifapplicable). :

f fa) No new comnmercial consiruction ef any kind shal} |
| be permitted withiy ane kilometre from the bovndary of
! J protected aren or up to the houndary of the Eco-sensitive

Zone whichever i fiesrer:

Provided that, local people shull be pemirted tc
undertake construssion in thei; Tand for thesr rasidentiai f

use including the-setivities listed in subwparagmph (1) of
paragraph 3:

Provided further that the CODSIUCIon activity related |

to small scale indusiries not sfusing poilution shafl e

: regulated and kept ot the mHNmum, with (e p:&ov]
J permission {from the compotent amtharty ag per tie |
applizable niles and remaiations, i any 1

(b} Beyond ome kilometre uple the extant of Eoai |
Sensitive Zone, construption for lione fide iocai neads |

;i i
] ! shall be silowed end other Sonstroctipn selivities and

constuction gnd sugmentasion of OMIC amenities shsl
be regulated pg per the Zonal Master Plan

. O
i3 Fellivg of trees.

s Gt o il W
(a) Thare shall be 1y felling of wees an e Forest land oy i
Government ar revesue or private lands wishour prioe. |
permission of the couperent authority io the State |

L :

Governmen

.I (b) The felling of trees shay be regulmed i accordance |
| with the provisions of the vonserned Central or State |
| Actand the rules made 1here vrder. i
r...w ..... i S e e =AU

1
|

—— —

14 Drestic change of agneulture system. J Regulated under applicable laws
e T N s

e —— el s §
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e 16 THE GAZETTE OF INDIA : EXTRAORDINARY [PArT B—8EC. 3(ii))
L 4 15 | C;f_ﬂmminl water resources meluding ground | (a)The extraction of surface water el ground wu;e;1

! | warer harvesting shall be permitted anly for hone fde sgricultural uge and

! : domestic consumption of the eccupicr of the fand.

i ! (b} The extraction of surface water and ground water for
industrial or commercinl use inciuding the amount that
can be extracted, shall require prior written permiseion
from the concerned Regulatory Anthority.

- | () Mo sale of surface water or ground water shall be
.2.. | (d) Steps sholl be mken 15 prevent contamimation dar

| | pollution of water from any souree includiag agriculture.

S I —— i —

= 1% | Brection of  elecirical  cables and | Pramote underground cabling.

! = | telecommunication fowers. ) ) .

; 17 Fencing of sxisting premises of hotels and Regulated under spplizable laws,

lodges:
i5. Widening and strengthening of existing roads | Construction of new roads and widening frepair of
| and construction of new roads existing roads in the Eco-semsitive Zone shonld be |

b i : regulated and done with minimal impact.

19, | Movem#it of vehicalar traf fic at might | Regulated for commercil pucpase under applicshle

i laws.

- ‘. . = URUUREIOPSS.

| 20 | Introduction of exotic species. Regulated under applicable luws _

BB GNP Ssna i e - e

i_ 2 Commereial Sign boards and hpardings Regulated under applicable laws. E

| 22 Air 224 vehicular poliution. Regulated under spplicable Jaws. 1

L [ 23, Protection of hill slopes and river banks. Regutated under applicable faws, i

’ 24 Smuatit seale industries aor cainsing pollution. Non-poliuting, non-hozardous, small-seale and sarvics |

i industry, agriculture, flortcultare, horticultars or agro= |

:' | based industry préducing products from indigenous

| | goods from the Exnsenaitive Zone which do oot cause

- L any adverse impact un envirenment shall be permitted

, & | Dischazge of wreated effluents in natural water | Recycling of treated effluent shall be encoureged and for i

i boies or land area. disposal of shudge or sobid wastes. the existing

[ : x regulations shall be followed o o]

I 26 Coligetion of Forest prodnce of Nan-Timber Regulated under epplicable tows.

i Forusi Produce [NTFP)

=i | Secumity Forces Camp - Regulated under applicable laws. — !

' 28, Collection of boukders, gravel and sand fram the Regulated under applicable Lsuws i

T fives bods, ' :-

| 2% Laying of transmission and diseribution system | Regulared under applicable laws |

= | above JIKV :

i 7 - AT

I 0, New waod based industry. No establishment of new wood bused industry shal! be |

{ permitted within the units of Reo-sensitive Zope: i

i | Provided that new wood based mdustry may be ser i
i {up in the Eco-sensitive Zome using 100% impoed ,}

| Tt e w1004 s

L C. Promated Activities:

i 3L Osngoing agriculture and hiorticufture practices by 5 P'ermitred under lppli(!.-?;it;l lawe, -

locel communities along with dairies, daey
farmi=g and fisheries,
1 12 Rain water harvesting, Shall be actively promoted. ;

e T
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13, I Organte farming. = Shall be actively promoted,
! 34 Adoption of green technology for all activities. Shall be actively promoted, _‘-I
3. Use of renewable energy sources, Permitted usder-applicable laws. i
[ JE;,_. T ‘_\dewihc fencing o Permitied wider applicable laws
T (..olegt lnduﬂ.r:es_;s;‘i—m;ms village u'u;am. e | Shall be actively promoted, -[
38 Agriculture  opermtions inchiding  plantation, | Permitied under applicable laws. I
L horteulture and wrehardg }
e i e o | == e A
39, Skill development, | Shall be actively promoted.
40 ! Agro Forestry J Shall be ective!§ promorad.
L 41 | Environmental Awsrencss Shall be setively promat=d
5 chemfhw'j‘l‘bnc Menitoring Committee.. { 1} The Central Governmeant hereby comstiiutes the Monionng
Commitiee, For offa ve monitouing of the Eco-sensitive Zong, which shall comprise of the following, namely:-

{a) Deputy issioner, Panchikula - Chairmas: '

(b) A represeniatives of Non-governmentar Orgunisations working in the field of environment {including heritage

easervation; t be nominated by the Government of Haryana for o term of fhaee year - Member;

(e} ftegional Officer, Haryane State Pollution Control Board Member;

td) 1Ystrict Town Planner, Panchiula - Member,

fe) Jne exXpent in the area of stulogy and enviconmeny to be nominared by the Government of Harysna - Stembor

(fy Prvisional Wildlife Officer, Panchiula — Member;

{2) Member of Stare Bicdiversity Board - Member ~

) Deputy Conservator of Furests (Territorial) Panchioia- Member Secretaiis

6. Terms of Reference:

(1) e Monitoring Committae shal) manitor the comphance of the Pprovisions of this Notification

{2) The tenure of the Monitoring Comma’?w and the subject expert would be thees years

3 The actlvities that are covered in the Schedule 0 the notification of the Government of 1adia in the srsnhiis
Hinistry of Environment and Forests numbe: 5.0, I1533(E), dated the 14 September, 2006, and are falling in
e Beo-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 ercor,
“2ali be scrutinised by the Menitoring Commitzes based on the actual site-specific conditiens and refesred 1
ti Central Government in the Miniszy of Environment, Forest and Ciimate Change for prior eaviranmena!
clearances under the provisions of the said notification,

) The activities that are not vovered in the Schedule to the setification of the Government of India in the
cistwhile Ministry of Environment and Forests number $.0. 1533¢5), duted the 147 September, 2006 and are
falling in the Eco-sensitive Zone, except for the prihibited netivities us specified in the Table under paragraph
4 thureof, shall be scrutinised by the Monitoring Comumittee based on the actuel st i
referred to the concerned Regulatory Authorities.

{5) The Member Seertary of the Monitoring Committee or the concerned Dep
cosipetent to Hle complaints under section 1Y of the Environment {

By PErSOn who contravenes the provisiom of this nontication.

(8) The Monitoring Committee may invite fepws:mmves OF expents from cencerned Departuins, Tepresentativas
frem Industry  Assoemtions or concerned wakeholders 1o assist in iy deliberations deponding on the
esuirements on issue to jsse basis,

#43 Tie Monitoring Committes skl subumit the annual action w

ken report of Iis acuvites as an 31®
Warden of the State per rroforma ap

L L

7y year by 30® June of that year 1o the Cheef’ Wild Life
Annexure [V

B
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THE GAZETTE OF INDIA : EXTRAORDINARY {PART 1—SEC, 3R]

&3] The 'Central Government in the Minisiry of Envimnmeng. Forest und Climatas Change may gmive such
diregtions, as it deems fit, 1o the Monitoring Commitiee for effective discharge of ite fanctions,

[ 5 The Central Government and Srate Government mhy specify additional measuares, if any, for giving effeer 1o
provisions of this notification
LR The provisions of this notification shall be subject to the orders, if any, passed, or to be passed. by the Hon'ble

Supreme Court of India or the High Court ar Mational Green Tribunal,

Annexure |

Map of Eco-sensitlve Zone of Rir Shikargarh Wildlife Sanctuary, Haryana.
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List of villages Talling uader Eco-sonsitive Zane of Bir Shiknrgark Wildlife Sanctuary,

Annexure 11

Harynna

i s Natue r:r_\"‘lifmge S, No. ‘Name of Village S.No. Name of Village |
£ N -
L |Tpn 28 [ Jodhpur 55 | Dalrog R
Vi Toran B 2 Kharlua 56 Khoi
{3 1 Gawahi 30 _| Haripur Harisingh 59 [ DhatoGhran |
4 Bitna 31 Nandpur 606 | Fabrot L
l 5| Baghars 32| Baorivan S1_ | NelaDomebar |
h Noulta 33 Toran 62 Rajivana
7 Tankal 34| Bagharm 63 _ | Ganesipnr |
i 8 Bhawara 35 | Neujta 64 | Nala Blnug_‘_w_h_______
9 | Dakrog 35| Jaithal 85 | Nain Dakrog
19 Khoj 37 | Bhawana 66 Haripur Chopahar
11| Janowls il 38 | Dakroy 67 Ber Ghati -
U 12 T Demtsm 39 | Kaoi 63 | Bahoriyan
L 13| Dhato Ghran 40 _ | Janowli =L (E
| 4 dabror 41 Dhato Ghran |
if_ Mala Domshar 42| Jabrot e o o
rmeg_a L83 | Nala Domehar . | i e
: Bhogpur Kajiyana e
o Ganeshpns 45 | Ganeshpur
f_.. Dhamsor: 46 | Dhamsoo
(.20 TPamn 47 _| Nala Bloug - !
{2t | Mala Bioug 48 e N |
{::é‘_ | Nala D;K:;n_g 4% | Haripur Chopahar R o - i
i__?.% Haripur Chopahar 50 | Tibi s S
L2 T SI__| Ber Ghan e ji B
L2 BerGhai 5 vl - ]
|26 | Chikan 53 | Jodbpur . o
LS Joleils i34 | Bahoriyan o e
3 Annexurs {V

Proformaof Action Token Report:-
I Number and date of meerings:

2. Minutes of the meetings. mention main wmworthy points Ausehsd Mim

Alnexure

Eco-sensitive Zone Monitoring Commitiee.-

wtes of the mesting o Separane

Status of preparation of Zonal master Plan including Tourism master Plan:

4 Sumniary of cases deal:

for rectification of errer apparent on face of land tecord:

Details mavy be attached as Annexare

ta

5 Summary
2406;

Summary of cases scrutimised for activities covered under Environment Impact
Details mey be atinched as separate Annexure,

©F cases serutinised for activities not coversd under Environment Impuct Assessment Nertfieatton,

Assessment Noeuafication, 2006:

Destails ma- be attached as separale Annexurs.

Summary ¢l complaints ledged u
% Any other marter of Importance:

e

nder Section 19 of Environment {Protection) Act, 1086

[F. No. 25/20/2014-E52(RE;
Dr. T, CHANDNI, Scientist ~c3

. Uploadsd by Die. of Printing ar Governmient of Tndia Press, Ring Road, Mayapuri, New Delhiof 1006d o
and Publizhed by the Cengaller of Publications, Delbi-1 10054,

Digpatiy g siat
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 24th October. 2016

5.0, OSBY=-WHEREAS, » daft notification was published in the Gazette of India, Extraordinary, vids
nolifieation of 1he Gevernment of the Indin in the Ministry of Eavironmeat, Forest and Chimate Change wide numner
S0 1395 (), dated the 21" May, 2015, nviting ubjestions and suggestions from all persons fikely to be affected therehy

within the periad of sixty days froo dete on which copies of the Clazete containing the said notification wars marks
available 10 the public;

And whereas. ohjections and suggestions received from all persons and smkehotdess in response o the draf
nofificitinn A heen duly consideresd by the Cental Dovernment:

WHEREAS, the Khal i Rattan Wildtiie Sanciunry of 4883 hectare is suated in the Swie of Harvana ang
located in Shiwalik hils system whish is very near o Qir Shikargah Wildlife Sanctuary and the
the two s aboul three lalometers and Khol Hai Raitan has stwep sloping hills and i il of
Ioam and has rel color bezause of mare iron conlenr;

aerinl distanee hetween
this Sancmary i= alse eandy
AND WHEREAS, Kha! Hi Raitan Wildlife Sanctuary i important and kaown for s fauna, leopard |s on the

top of Termchy, other auimals sueh as Cheatal or Spotted Dear. Sambar, Wild Boar, Rhesus Monkev, Langaer Hyena
Jungle 4 Common Mongoose. Tndin Fox, Incksl, Percupine, e ;

AND WHEREAS, @t is necessary U conserve aml prated! the area the satent und Boundanes of whish is

: speciled dn paragraph 1 of thig natifigation around the profected area of the Kbol Hi Raian Wikiliie San

sehniva Zone (rom ecological and envivonmental poim of view and to prohibit industrics oz class of ind
sperations avd processes i the sard Beosensitive Zone.

NOW. THEREFORE, in sxercise of the poawers conterred by sub-section (1) read with slause (v) and clause
aret of sub- seetion (23 of seetian 3 of the Environmen (Protection) Act, 1986 {29 of 1986) and sub- ru)
of the Environmont {Protection) Rules, 1945, the Central Government hereby notifies an ar
meters fram the “oundary of the pregecied area of Kial Hi Raitan Witd)ife Sunctuary in the State of Haryens 3
Hi Raitan Wildtife Saner v Ecossensitive Zone (b 1after referred 1 as the Ecn-senattive Zonei details « i
33 uidder, pamely

ALY g
uztrias and the

b oofrule §

¢4 with an extent of upio 923

L Extent und Houndaries of Feo-sensitive Zone- #3 The Eeo-sensitive Zone VBrES fromizern 1 925 msters aronni
e biiaary o il Hi Haitun Wildiif,

¢ Sanciuary SOMOrIsig an arze of 1320 hectares WPRraKiTnately
2) The Fro-sensitive Zone ic bounded Ly 10°2° |5 6408 fatitude and 77°0" 34 6RFE longitude towards Eag
fpoint Na 2 6f Annexurs T map); 3074335 091N latitude sl 76°54° 12 405 E longituds tawands west {poiny No22 of
Anagxure | map); 39%44'27.031"N lnticude nd 76"36°11.013°E longitude towards nosth (point No.& of Aaserue | map}
and 3PI0°9 132N Latitnde and I6"S70.962°E longitude towards south (point Ne.42 of Annexure Trapy

h The map of Becesansitive Lo houn

dary together with {13 tatitude and tongitude is appended os Annexyre |-

{4) The caordinawes of Eeo-sunsitive Zone and Wildlife sanciuary with its latinide and fongitude is appended
Annexure [f

o 05 e willages whose area or pary thelsof faling within the Feo-sensitive Zome

i are, Firozpur, Dudhgadt,
Dhadwali, Kaadvan, Mundhna. Sistam, Jaihi, Chavdhari Bas, Thatar, Jala, Antbw:

six, Kotian, Busi Tands, Gumthata
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2. Zonal Master Plan for Feo-sensitive Zane.- i1} The Suse Government shall, for the purpose of the Eco-cinitive
Zone prepare, w Zomal Masier Plan, within a periad of twn years from the date of publieation of final notiffeatiog i the
Otficinl Garette, in vonsultation with foeal people and adherig to the stipulations given in this notfieatien

{2y The Zonal Master Plan shall be approved by the Cumpetent Authonty in the State Government,

the Zonal Masier Plan for the Ego-sensitive £one shail be prepared by the State Government is such munnes s
i specitied in this noufization and alsy in consunance with the relevant Crentral and State laws and the autdelitn issued
oy the Central Goveranen, if any.

iy The Zonel Master Plan shall be peepared in cansultation with all concernad State Departments, namely-
{1} Bavironmeny
{4 Faresr,
18} Urban Dievslopment,
tev} Tounyin
v Municipar;
vi} Reverne;
Vi) Agricuiture; and
fix) Haryone Sare Pollution Contrel Hoard,
for integeating envirdn mental and scatogical consideations into it,

15} The Zonal Master Plan shall noj Impose any restriction on the approved existing land ose, infrasimuies apd
AL, unless so shecificd in this natificulion and the Zonal Master Plan shall facior in improvement of i
frastructare and activities 1o be mine sfficieny and eio-triendly.

{a) The Zonol Massar plan shall provide for restaration of denuded areas, conservation of exigiing waler bodies,
nanagenient of caicheent areas, watershed mandgement, proundwaler management, Soil sad mossture sonwervation,
noeds of focal cammurnity and such ater aspecis of the ecalogy and environment that need attensios.

i The Zonal Mastor Plan shat} demarcats all the existing worshipping places, vitlage and whan semleamen.s, types

aad kindy of forests, seriouloural sreas, fertile janmdy, green area, such ay, parks and like places, horiculucsl aress,
wslueds. fakes and other water bodjes, >

iB} The Zonal Msster Plan shall rogulaie develapinent in Eco-sansativ: Zone so @5 W0 ensurs Eeo Inendly
davelopment and livelihood secunity of loeal commimities
3. Measures 1o be taken by State Government.. The State Government shall take the fellowing measnres far

giving effect to the provimons of thig uu{iﬁcm:'sn. numely--
o

11 Land use.- Eorests. liorticulture areas, agifcuitual arcas, perks and open spaces esrmarked for recreational purpases

i the Eeo-sensitive Zous shail not be used o1 canverted into areas for commercial or indusirial welared developmen
Autivitiog

Provided that ihe conversion of agricultural lands within the Eco-sensitive Zone may be permine! op ke
ree dation of the Af ing Comunitice, and with the prior appreval of the State Government, w0 et e
residentiol needs of loca! Fesidents, and for the activiriss listed against serial numbers 27, 37 and 42 in cotup 12, of the
Table in pacagraph 4, gamely -

i Small scale indusiries not causing pollution,
[ Ramwater harvesting, and

{ua} Ceoutage industries neluding village artisans:

Provided furthar thae oo use of tribal and shall be permitted for sommercisi andl indusoial development
setvilies without the pror approval of the State Guvernment sad without compliance of the provistons of articly 24 ar
@2 Lnnstibation or the fnw for the time being m forca, including the Scheduled Tribes and nther Trads
Dwaliers (Racagninan 7 Faras Rights) Act, 2006 {2 of 2007

Provided also that any emor appeaiing in tae land records within the Eco-sensitive Zone shall becorested by
the State Goverament, ofier obtaining the visws of the Mouitormg Committee, once in each sase and the cerrcitjon of
said error shall be intimated o the Central Government in the Ministry of Environment, Forest and Clinsste Change

Provaded also tiat the above correstion of enor shall nat include change of land use in Wy G50 excepl a3

] Foree

| provided uader thig Sub-paragraply:

e Lot
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Privvided also that there shal) be B0 constyiential meruetion in greey Are, sush as forest ares and agnculye|
Fria nnd efforts shall be Ay 1 e forpst the ensed o rprodnctive agricuitura) Bras.

12) Natural Springs.- The “Acliment areas of g "tral springs shalf be dentitied and plans for their ChnseTVAtion a4
jovenaiion shall be ‘Neorporated in the Zopsl Master Plan and the Buideimey zhal) he drawn up by e State

Lisverment in such " MABRET &% to prohibir dove lopenest activities AL.O7 near thess arens which Are detrimenial 1o Buc))
areas

s THE GAZETTE oF mnu;exm.wmm.»\w PART T--85¢ 3iij)

25 Tonrism. fal) The uetivity relatiag to igyrism within the Eeo-sensitive Zome shall be ax per Tounsm Muee_r Plan,
whteh shalt form part of the Zony) Master Plag

B The Tourism Master Plan shal) he Prepared hy the Department of Tourism, Government of Haryana in Cinsuita oy
WHH the Department of Revenue nng Foress, Guvemmens of Haryans

12) The notivigy Al tourism shall he Tegulated as under, nimely:.

i1} i new touriem activitios g EXpansion of SUISHNg tourism activities withit the Eco- ensitive Zoae shali he in

= | sccordanoe with rhe SCo-tounsm Buidelines isgued by the Nutional Tiger Cosservation Autharity, M Mty of
Envirtmment, Farest an Clinssie Change fas amended feom time R with emphasis N sgergurism, ecieducation
i gcn-deveiaprsent Al baged on CaTTIITIY SUPACIY study of the feo-sensitive Lone,

= NEW Conruction of ety and resorts shall por he permilted within the Ecoensitive Zons:

(g Hil the Zanal Magter Plag 15 approved, developmen: for lourism and expunsion of EXIStNE tounsm activitip

shail he permpged by the coneerng] regulatery autharities Based on the #etual site speeific SCONRY aned recommendstinn
of the Munitoring Gememites

s Naturg) Herifxge.- Adl sties of valuable nawral heritage in the Eco-sensitive Zone such ag the BT pooi resarve
TS, rack 'anumms. waterfally SEOINgs, garges, Broves: caves, points, walkes rides, clitfs, ere shall be idenified and
rrserved and proper plan shall be drgwn g for their protaction and conscrvation, wirhiy S months from
pablicarion of thiz notfication and such plan shal! forem P57 9 the Zanal Masrar Plan

T Manamade Mriugr Sitex. - Buﬂdi::g:. Siructures, aefacts, arons ind precingls of hisworical architecturg], aestheric
s cufbrn significance shall be ‘dentified i the Eco-sensitive Zone and plans fer their conge vation shall he Prepared
within six mogths Eom the date of pubtication of g notifiertion and incarparated in the Zona) Master Plag

(6 Nafse pallutign,. The Eaviroamen Deparimient of the State Governmen; shall draw ap Buitdelings ang regulations for
e contol o avise polluton 1 the fien-sensitive Zone g sccordance with the provisions of the Alr (Prevention and
- Cnviteal of Polistion Act, 1981714 or T ) and the rules mads thereunder

(75 Alr poliution.- The Environmen Department of the State Governmen: shall draw up guidelines apg regulations for
. e eomtral of gir g Hution in the Foo-sensitive Zone in ecordance with the Previsions of the Al (Preventos zng
{'ontral of -"--H:ztit:m) Acl, 188) (14 af VREDY and the Mitles mads Hersundes
(8 Diseharye of effinents,. The discharge §F ireated cfluent in Eco-sensitj ve Zane shall be
PrOVEstone of (ha Water (Preventing #nd Contre! of Polhstion) Act, 19%4(6
% Safig wastes. - Disposal of safid Wastes shail be as ypder.
1) the solid wasts disposal 1p Eroesensitiye 2a5e shal) be SRmied out in aceordae With the provisions of the Satig
Huste Mansgument Rules, 201¢ pubiished fy e Governman) of Indin in the Minmiry of Envig

HRent Forest ann
Climate Chac e vide RAting number § 0 FIST(E), dated the g0 April 2016 ay amergod from timie 16 mp:
s the foeg)

el i T

4oadate o

't 2tcordance wit the
of 1974) and the rules made thereunder

Mitharities shap draw us plane Yor the pregation of solig waStes mto Mode gmduble

and ton =Bt adanie
tae [y Sraable mutera) shail be resyveled

vy '.i"ac ranse malerial may he disposed inan mvrrnnmcntnl!;.r fceeplable manner 51
- SERSIvE Zoms and ng burning pr memerstion af soi

1 areferably rreugh com posting or venmiulinee.

ite{s) sdentifieq Sutetde the fipe
i Wastes shal be permitted i the Foosemnitive Lt

(10 Rigemedica) waste.. The Bio-msdical Waste disposal i e Eco-seqyitjy Zone shall e Carried out in Beciordanes
with the REOVIsions of the Bio-Medion) Wasge Managemens Rufes, 2016 publi d hy the Governmenr of ndia in the
Minisisy o Enviranmens, Forest ang Climate Change vige moiification number G.8R 343 ¢ E), dated the 23" Murck,
2016, a5 amended from rime 1o time )

LI Vehieyla, traffic . The vehicular MOVement of waffe shall he regutated in o fuh, Bt friendly mInner grd spr‘:.-a.‘?c
Provisions i s "EEnrd shall he Meorporated ip the Zomal Master Plan 20 B such pige as the Zana! minster plan e
Preparesd g Approved by the Mmisrr_v af an-iz‘orzmlml. Furest and Climate Change. Montoring Committee shg)
TONHGT Complianeg of vehicular ovemant under the re levam Acts any the rules and u--_rn!a‘umxs i'.l.'l-lh'll'..ﬂi':'.f‘:‘.m(]c.'
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4.

LIst of activities prohibited or 1o be regulated within the Eco-sensitive Zong,. All activities in the Eco-
MNSHIVe Zane shiall ba BOverned by the Provisiens of the Eavironment (Protection) Aer, 1534 (29 6f 1986) anef e Muies
tnde thereunder end shall g tegulated in the manner Specifled in the Table below namely..

TABLE

TN —— e e N —
ksl I N _JL'W_E‘:’_._M__._«_H;
] () (3 |

ot S et i .._—-_____,__““—"'—“—*—-—___m______‘_&
i A Prohibited Activities: |
} jimss — e
] i -rmmercml  Minggg, Sleac quarrying  ang ) All now ang existing mining {minor god major mincrnlm
i ! srushing unijtg [ Stone quarrving and Lrushing unity are orohibited cxoipt for |

: | the domestic needs of bona fige local residenee.

| | | {h) The MIning operations shall strictly be in accordunee with

' tie orders of the Hon'hle Suprems Cuurt dated 04.0% 2008 .

the matter of T.N. Ciodavarmiag Thirumulpad vy Lo ™ i

At () NO.202 of 1995 o dated 2104 3914 n the matter |

of Gos Foundation Vs, 0] in WP Nod3s arzots, |
L ety iy

e B —_— ]

'No few and sxpansion of existing saw qnsjl; shall pe !

_ e - Primitted within the !“-._co-scm_tﬂm Zone,
] M

BT e S
LSINg water or gir an O new or expansion of rolluting indusiries " the Eeg. |
1

!

fensitive Zong sha! be permitted.

i YA vl s e i —
rdons substances, Prohibited exeept o3 otherwise provided) as por applicable |
| laws, i
R e i R e i
Enmercial uge of firewond, Peohibited lexoep gy Clierwige provsded) ng PEranp |
2 Taws.

R T —i *—v-—-—--.-_.___“--._, —— _—--..__.._,_,_.._,..__I__ —— :
steblishmens  of pew mejor hyitoelectric Prokibited (except 3¢ vtherwise provided) o Pt applicabis |
Lo = Vos oo, N v SRS ) e R
(7 {5 of plagti camry baps. | Prohibited (except s dtheEwise provided) ag per applicshle |
' ; aws,

L

i
i TP s S S e o TR e gt
| Dlschﬂrg;: of untreated efluents ane solid waste | Prohibitud {exeept as OeEwise providod) g perapphicabls
1 natral water bodies or | A, ; e
e bodias or e ] . T
l!fe:ms;*.-up of  Medium Density  Fiberba & | Prohibited {exeent as otherwise pravided) as ser applicabie |
arrie
b ——¢ Boatd Unity/ 2 NS e —— o
{10, Setting-up of brick kilns, TProhibﬂed (oxcept ay Otherwise provided) e per applicabie
l‘,__..._._m.._' S T —— ::a________‘,._,*_i.w_s_;_h__._____,__ R .
i 1 Commaren) helicopter ervices, . a"mhil'ntcd{except 8 Dtberane provided) a5 peranplicabls |
fiae [ e TSN =S| ,}"_.“'_S;_M_w_‘,_...,_.q____,....___-_._. P e
! 12 [ Erectionn of mohije Tower, i Prohibited {except as gthering Provided) as por applicadle |
L. I inws, j
_____ —— - o e T
B. Regulated Activitipy: |
b, . |
o B g e e ;
I 13 Felting of tregy, torest lang or |
i withoy prigr |
i . T the Srate |
f’ { 1b) The felting of trees shap B regulated in wehrdance wysk '
| i | the Provisions of iy concened Contral or State Ac ind the
e — S __Lrvles made thord ygger
ek
- -
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= e

T ial esiablishment of borels oy e T — T —
| 14 _-lr(".ummortl'al osiablishment of hotels and rexorss, No new cemmercial horels and renorts shall he permitred
i | within one kilometer of the boundary of the protected aren or |

I up to the boundary of the Fro-sensitive Zons whichever |5 |
| fiearer except for accommodation for temporary AECUPating ‘
| : of tourises related 10 sco-friendly tourism activites:
Provided that, beyoad une kilomerter o up 1o the extent of
| the Eco-sensitive Zone, alt 0eW lourism  activities ar
J expansion of CXISUNG achviting shall be in vanformity with
J the Tourdsm) Master Plan. !

8 THE GAZETTE oF INIIIA.EXTRADRDINAR‘:' {PART [}—Szr 3{iH
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Ing Activities related 10 wurism |
ng the sancluary ares by !-m-sir’

Dol ————— )

Regulsted muiera_pﬁl_:;wle ia:';

ton attivities,

e —e |
r {8) No new commercisl comsiouction of any kind shaji 5] j
| permitted within one kilometer from the boundary of
| protected area or up to the boundary of the Eemmsensitive |
i ! Zone whichever is ngare. !
! Provided that, Jocal peopie shall be permined underiake l
| | eonstruction in their land for their residentiol use inctudiag |
| the activities listed in sub-paragraph (1) of paragraph 1.
; ‘ | IB) Beyond ooe kilumetar upio the extent of Heo-sensiiive |
i | Zone, coastruction for Lone fiide local noeds shall be allowed |
i : and otser construction aetivitios shall he regulated as per e |
| Zonal Master Plas. H
| (€} Provided further that the construction activity related 1o |
‘ small scale industries ot causing pollition shail be reguiated |
: and kept a1 the minimum, witk the prior permission from the {
i competen: authatity s ser e apprhicable sules e i

_J.EE“I"‘"O“’ i any.

-qu:n-——._... —_ -—n—-»~.—-—--——~_—-._._. e . —_ T ——
i Dirastic Change of agriculturs sysram | Regulated uner applicable faws i
B T ey e sk A LS — o B i

! Commersial water fesources meluding ground ! {2)The exmacton of surface wuter and Erand water ehal] ha

i water harvesting, i permitted only for béva fide agricultieal use and domesy. |
; | songumption of thesecupior of the land
{b) The extracrion of surface water ang Bround watwer for |
ndustrinl or commersial e including the auoune that vap |

| be extracted, shaj] fequire prier written PEIMISSIoD from the '
i 5 | concemed Regulatery Authority. i

H ) 3 ; (2} No sale of surface watsr o ground water gyl .F}cj
;seritted. i

| - () Steps shall be taken to provent sontamimation o pollution

i | of warer from any source including i

I.._ _...-._ . - _-___-‘-‘__T‘“—-. — _.._.._._-_____.l,"_ - e e 0 ot e e v s e ..._}

2 I Erectiog of elecirical cables ang | Promote undergrannd cabling, i
i telecommunication tpwers. ;

i P stk s ! e ———— i)
Piag | eheing f existing premises of homls aad | Regulated under applicable laws, :
] ! lodges, |
e e
thidh | Widening and strengthening of oxisting reads | Shall be dose with Preper Environment fmpac: A sssssmont ;
1 1_1;‘1-& constroction aimw roads. ! and mitigaticn measures, as applicahles :

| Movemer vehsentar traffic BT gt | Reguluted for' comnierciul MUpase under ap,
SR el Biherrecy i i e A

! Regulated under applicable jaws

Regulated under applicable [ame.
Regulated under applicabls faws, —— =
{ Regulated under applicable faws. - ’

Nea-poliutiag, non-bazardous, small-seala d service |
| industry, as:rinu,lhm,floﬁcu!tnm. horticulture or ugro-hased |
indnstry producing producte from: indigenous goods from the |
Eco-gensitive Zone which do not cayse any adverss impace
Jighvironiuent shall be permirig i

| Commereiai &

—
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(5% 1-wwg 31y WA H AT s £3
i .'"“""‘r"'_”‘f""_" “""““"“”"__""“—'_"""-"-‘_'_"_—‘"__""'" = r‘-"'_‘_—"“__'_——"“'"‘—'—_-___"'—'——-‘_"‘ __-___"_“‘-—
1 2% | Discharge of wearpg effluents in nasyea) Water | Recycling of weated offfuent shal] pe Eheoureged ang for
! badies o1 land ares, | disposal of sludge of solid wastes, thy XSG ropulagone
L shall be followed, |

e e i
[ 22 Collection of Forest prodycs Non-Timber | Regulated under applicable lnvs, |
. Forest Pruduce {(NTFP) i 2 . - o
F | Security ".-ffzmmh__I&Mﬂm‘fiﬁm _H__-_____{
i1} Calleetian of boulders, Erevel and sand from the | Regulated under applicable lyws
- B i e 5
33, { Laying .y 'rANSMission and distribution system | Regulated unde, applicable lyws
above I3IK Y f
I ki "

- T e T T A e WO Py i ]
f i3 New woud based industry. No c_mhhﬂ;m of new wyod buved 1an\mry shall be

i Repulnted umder 3
e e it A aaa TS
| Rco—muﬂa_:.j_‘_ B | Repulateg under Appliceble faw.,

T e R |

[L - ..M“M%ﬂ.._m%%ﬂwm@%mﬂ
34 ’ Selid Wagn, Management rpplicable Jaws,

-

.r

| S 4 i -C. Promated Aetivities: ) e e L i
| 14 ? Clageins a;@wlum and horticultyre Praguices by ‘. Perminted mgur applicable lawy, 1
| {local comumunities SIONR with dairies darry |

| fi ud g ! i
E o L f*a*.-f:*:*;____m__hwmﬁ G ———
| 37 H

! Rain wage, l::rvemiﬂ Shall he m;;};;‘;-.géd
[ Orgunic frming <  Shall be actively promoted.
Sii_~ Adeption u!'ge_c_n iechnology fur a1 actfvin't‘;s_- g Shall be actively promoted.

st R . 3
LA 921@5#3&518::%._”“.&-..,_ o] PemIted under appiicable fuvrs R ]
D s g Vegetative fencing, | Permitted under applicable fsws. i
e : '“*‘-"'--_—-*—*"_—“':“‘_".“——_——-———_-.—--‘j—t- o : e e e =
{ f‘.?_h I (“.2_% indystries m.nmd-ng wl!ng_e_l_l:_‘t_:jfns, :.'t‘,.__l Shalt be retively promoted. e B 4
HEE ) Agriculmr, Opetations including Plantation, Permitted under applicabie s, ﬁ
! borticulture ang orehurds, - '
S e : ———
44 Vv : 2
o I_’\_.Eff_?or‘esir‘_ 2 Shall be actively Promoted. ———— ——
4 1 ! i i
£ E"-"ﬂ‘“_“‘_‘-‘“_‘:f.i‘fit""* | Shall be Ictively prom °_"’£'_____._,_H_M__‘_ﬂ_ S

§, Ecn-sunsitiye Zone Mﬁn!toriug Comfittee.. | 1} The Cenual Government herchy congtitures Monitoring
Commikee, fonmfFective monitoring of the Feg.

sensitive Zone which shal] comprise of the ffa!lcm’n;r,, namely -
‘a) Deputy (’.ﬁhmr:aimmm. Panchiula - Chammz:,'

D4 represenmunve of Nen-govey al Organigationy Working in the field of environment (ingluding heritage
tonservation) 1o be fominated by (ke Government of Haryana fot & term of three yoar - Member:

¢} Regionaf Officer, Haryana Stage Pollution Coniro) Board, Panchkyiy = Menibey:
47 Distrigy Tews Planner, Panichiesty - Member,
fo} one OXPertin the area of ecology and enviromman ¢ be nominated by the Govermmen; of Haryung - Member,
(3 Divisiona] Wiidlife Officer, Panchiula Member:
&) Reprosentative of State o Diversity Board-Metbor,
M Depury  Congervmtor of Forests  (Tewitorial) Panchiaila — NMember Seerétary,
Terms of Reference:
(2) The tenure arae Manitering Comminer o for three (3) yegpg.
3 The Monitaring Comp; 2e shall m,

L The sctivities g, e covered in the Sehegule o the notifieation of the E‘w\-mnnm:t of India in the erstwile
Ministry of Esvironment gnd Forests qumbe; 5 0 1593¢E), dared the 14 September, 2006, gad gre falting in
the Ecvusensisive Zone, Sxeepl o the profubited 2clivities 48 specified in the Table under PETagTAph 4 (heroar
hall be seruring by the Monitoring Comminee based on the actyal site-specifie canditions and referrp o,

-

i)
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Lhe Central Government in the Ministry of finvironment, Forest and Climate Change for prior envirenmental

clearanees undor the provisions of the said notification
15 The activities that are not covered in the Schedufe to the notifigation of the Government of India i the
erstwhite Ministy of Eavironment and Yarests aumber 3.0, 1533(E), dated the 14% September. 2006 and are
falling in the Eco-sensitive Zone, except for the prohiblted activities a8 specified in the Toble under paragtaph

4 thereof, shall be serutinised by the Menitonng Committee based on the actusl site-specific conditions and
refesred tu the « oacerned Regulatory Authorities.

[G1] The Member Secretary of the Monitorng Committee or the concerned Deputy Commissioner(sisball be
compétent to file eomplaints under sectivn 15 of the Environment (Protection) Act, 1986 (29 of 1986) against
any person wiha CORtraVenes the provisions of thi¢ notification.

|7 The Monltoring Commiree may invite represertztives of expens from concerned Depnriments, representatives
from Industry Associations or conesrned stakeholders to mssist in it deliberations depending on the
cequiTSmEnts ol 18Eue to jssue basis
2 The Monitwr

Committee shall submit the annual action taken report of its activities g5 on 211" March of
svary year by ™ june of that year to the Chief Wild Life Warden of the State per pro forma appended &

Annexure TEF

19 The Ceatrnl Government in the Ministty of Environment, Farest and Climste Cheoge may give such

directions, &5 @ deerms ft, to the Monitoring Commities for effective discharge of its functions.
6. The Ctﬂ@;‘i‘-uvummnt and State Government may speeify addtitional measvres, if my, Tor piving effect to
provigions of this neiication.
1. The provisions of this notification shali be subject to the orders, iF any, passed, or to be psged, by the Hon'ble

supreme Court of Ind

i or the High Court or Nattbnal Green Tribunal.
[F. No. 257297701 4-ESLRE)
Dr. T CHANDINL Scientist "G
Annexure 1

Map of Eco-sensiiive Zone houndary of Khol Hai Raitan Wildlife Sanctuary, Hlarvans togcthoer with its
Iatitudes snd longitude of extremes and extent.

e
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- Annexure 1
The coor *hawiug prominent points of the outerbatiidary of Eeo-sensitive Zons of Kho! Hai Raltan
L Wildiife Sanetunry, Haryani
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